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1244 brs,
ELECTIONS TO COMMITTEES

(i) CounciL UNDER THE INSTITUTES
or TECHNOLOGY AcT, 1961

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAVA) : 1 begto move :

““That in pursuance of Section 31 (2)
(k) of the Institutes of Technology Act,
1961, the members of this House do
proceed to elect, in such manoer as
the Speaker may direct, two members
from among themselves o serve as
members of the Council established
under Section 31(1) of the said Act.”

MR. SPEAKER : The question is :

“That in pursuance of Section 31(2)
(k) of the Institutes of Technology Act,
1961, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Council established
under Section 31(1) of the said Act.”

The motion was adopted.

(ii) CouNCIL OF THE INDIAN INSTITUTE
OF SCIENCE, BANGALORE
SHRI D. P. YADAVA : Sir, I1begto
move ©

“That in putsuance of sub-clause (e) of
clinse %(1) of the Scheme for the
Administration and Management of
the properties and funds of the Indian
Institute of Science, Bangalore, read
with regulations 3,1 and 3.1.1 of the
Regulations of the Institute, the members
of this House do proceed (o elect, in
such manoer as the Speaker may direct,
two members from among themselves
to serve as members of the Council
of the Institute for the term ending on
the 31st December, 1973,

MR. SPEAKER ! The question is :
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“That in pursvance of sub-clause (¢) of
clause 9 (i) of the Scheme for the
Administration and Management of
the propertics and funds of the Indian
Institute of Science, Bangalors, read
with regulations 3.1 and 3.1.1 of the
Regulations of the Tastitute, the members
of this House do procegd 1o plect, in
such manner as the Speaker may diract,
two members from among themselves
to serve as members of the Council
of the Institute for the ferm ending
on the 3ist December, 1973,

The motioh was adopted.

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT)
BILL*

THE MINISTER OF FINANCF (SHRI
YESHWANTRAO CHAVAN) Sir, 1
beg to move‘!‘or leave to miroduce a Bill
further to amend the Agricultural Retinance
Corporation Act, 1963,

MR. SPEAKER : The question is :
“That Jeave be granted to introduce

a Bill further to amend the Agricultural
Refinange Corporation Act, 1963."

The motion was adopted,

SHRI YESHWANTRAO CHAVAN:

Sir, I introduce the Bill.

STATUTORY RESOLUTION RE
MAINTENANCE OF INTERNAL
SECURITY ORDINANCE AND
MR. SPEAKER : The House shall

now take up discussion on the Statutory

Resolutien disappraving of the Maintenance

12.46 hry,
MAINTENANCE OF INTERNAL
SECURITY BILL—~Contd.
of Internal Security Ordinance and on the
Bil. The Ministet bgd rveplied 10 the

¥ Published in Gazette of India Exteaordinary, Part 11, section 2, dated 18-6-71,



185 Resl, re,

debate yeaterday, How much time does
Shri Vajpayee want ?

SHRI ATAL BIHARJ
(Gwalior) : Reasonable time.

VAJPAYEE

MR. SPEAKER: We decided yester-
day to,dispensc with the Lunch Hour today.
Do you think, we should have voting during
the Lunch Hour ?

SOME HON. MEMBERS : After the
Lunch Hour,

MR. SPEAKER : Then, how can we
proceed unless there is voting on this ?

SHRI S. M. BANERJEE (Kanpur):
It was notified in the Bulletin that there
would be no Lunch Hour today.

MR. SPEAKER : It was duly notified
that there would be no Lunch Hour,

SHRI ATAL BIHARI VAJPAYEE :
it was ualso notified that .there would be
no voling during the Lunch Hour.

SHRI D, N. TIWARY (Gopalganj) :
It is not there.

SHRI ATAL BIHAR! VAJPAYEE:
If the question of quorum cannot be raised
during the Lunch Hour, how can voting
take place ?

MR SPEAKER : How can we resums
discussion of the Bill if there is no voting 7
Why not have lunch then ? There was

a special procedure that we adopted yester-
day and 1 think, we should go in for voting
during the Lunch Hour.

ot owe g wEl: ;mEw AT,
Begedl e § o o ww ar, g
W @ygr gr gma X dfeg & & o
dor & 7 g1 o9 famz ar o faee,
oy oft oy grfew @WR X @fag

MR. SPEAKER : After Shri Vajpayee's
speech, Shri Banerjee will have three or
four minutes and then there will be voting,
because there cannot be any discussion of
the Bill unless the disapproval motion is
disposed of,
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st azw et weddt @ srorw
RO, T Aeqrer w1 faegeven
w0 ¥ fou M o) derv e @ I W
fom A ageat & Wy forar § o AR
wFeq w7 gadT frar § & g sfr sow
HAIC bz woar wrgar o P fardim
foar g 38 ot 0¥ geez § Forevdt wira-
AT AT ST FY grovohfr v &
T ¥ A § 1 g fremey @ faamy #
25 sqfepat & wrr for ot sreqwr aEiem,
A 97 FAHC gux wread g s
25 memifag wxedi ¥y 13 gewfar
ArEdt ¥ AR weqrd & @edA far e
= dad gu gwgE fades wv fady
far | v 13 wawii § & wHE SMew &
AT 571 7o o T X AWaT TR
24T H& wegyy ) oft wifws HT @ g
aafy 3egin wgr i ag fadaw & fadet
af & ofe7 g faese 3991 W@
wiaw ¥9 fadar & feors @v sy
ared ¥ fa fagos ¥ 0% doer feg o
fomy < afewa andrmer & fasg
qg7 7 fFar s &% )

TET A% qWT FT GATG & AU ALK,
amAg §F ot #Y g7 S AT iz
fis fadelt == § 1@ g9T® 9T TN dar
®TH 1 IART NAA fawe g o
g GO AYAAT AT @ R OF & HY
TR & farg WO X F, QAT aeg
awl %) € 1A g F1EA & fF yow
e g s {1 afFT w WA d
aweaT w8 fadr | g g fF Wl
gy ¥ iy Wi ot & g frer

fog §, ag grewag 8, faame

g dwwa § Tow S (R e e
q) . fazme ad, geea §

oft e fagydy wdvdt g freTn
greurers A6t §, FEAT greaTene § | wene
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[t wze fagrd aradafy]

oY, ore wTEfreE ordf ACFR & $U wIA)
wr auge sy § aw qrefaw qrdl sy
4

sy Koft, qTwry mab del, a7 WA
W gwar st warew walt (it
gl widY) : g 9 F qU T w7q)
IIH TY T w141 W gH AU FgA £

=it wew fagrQ wodd © waT e
& 9T ¥ T4 @ | JIHIX 97 F AEA-
A wxEd) & wIau gAY @) ST ANy
o iar AT 3w o Hav

Fae Y, 7@ faam & ag W war
mar fe gr oty gz wE ¢ gwiew
gh Aol s wfgg 1 qrEF 39
¥ gz} Ny gz @ sgrwm 5
gan A § ez d-Aa e et
fefrew & o¥q 1 Q@ fear a1 i QA
g ¥ forgn Auwedl w1 o @
&

%w Wil aeeq : r feft & A
g1

sft wzw fagrQt wrdd : oy a9 FE
76 ot Ao A wgr ) & orAar g B
AT S F GAAAT F7, I I
¥ qrak qw v, 998 feg wfipfa ¥
sw wfsq Fw §, AT gg wwW g
qwr off ¥ ey s wreeT wga W
o7 T IR ITH T ECA TATHL AW
wo ¥ o aga awear o ) 8y dvw
frar & ava qu 1 Afwwr IR fadton
e qur fegr war fe Praer fedlt a9-
Gy AT T g Al fear ar g

g

oy oY, 7g wer A4t & fe el
fuiry qfefenfindt # aoert 9 fiedt =afe
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w et ¥ ¥ w wfgwrey av Ay
e ag § fr s wo @y ofcfeafaat
faamm ¢ ot v ag fadiaw @ ofe
feafaal a3 @7 a3 & qoe g qxar @
FEqRA MY g8 wwE In feg A
Femd wgwed, ¥ ot 78 A% IZH AT
wTgAT § | 48 [ WATST U NwHAT
% feqye § feargd 30 faaeaT, 1968 & 30
faasat, 1969 a% ATERT A F w=a-
g & nf srganfad) &1 sy {1 AT
ar 3z wifge a7 fF 30 Faawe, 1969 &
%< 30 fgarae, 1970 a5 v fod arr
ardr 1 g8 1971 &1 JF FT wEAT &
ey AEET, FE WM N AA@E TR
sy ar afer ot ford 3o g o s
TUG | AT T AT w0 i
gt 8, € sz AN

AT W3 ¢ 177 aafer Ag@= fvu
g, A fagoo ¥ foar & f5 .

Andhra Pradesh—177—bad character ;
Assam —633~bad character ; Bihar—7—35
for violent activity, 1 for goondaism and 1

for communal agitation ; Gujarat—I1—bad
character M.P.—2—for harbouring
dacoits.

eqe Y, AT FEATA § qg AT GAY
¢t fr oo fto ¥¥NEH FET AT gHo
fioro #Y ¥ wfearf dar g1t § 1 aufy
|a7 ¥ qoww ag v g & aew wdw
¥ I 968 1w, aifemdz ¥ AT IR
¢ %% 7% ) dfeT aT TEed W
¥ qur ot @ fared P Aoy S
Nowwm g ?

Maharashira 19—~ bad chamcter
Orissa —3[—bad charncter ; Punjab—1-~bad
character ; Rajasthan—]-—bad character ;
UP.~7-bad character ; West Bepgal—
1610—~for criminal and goonda sctivities.

SHRI JYOTIRMOY BOSU (Dismond
Harbour) : Against Congress.
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SHRI ATAL BIHARI VAJPAYEE:
Deihi—~35 —bad character ; Manipur—79—bad
character ; Tripura—3—bad character.

o dig A (Ngr) @ afeade
g3 &1 ¥uv foar & 7

ot 77w fagrd o - T AT w5
frerez 3@ &Y fadwil fr v ¥ @ ¥
fee ar fawiy & arq ava=y fawmen & foq
a1 gty arara €1 geord AT Jamedy w1 W
= ¥ fou o Frowefai agf g€ €,
frdft #Y Fvaer A fear 747 ofenw
M o e 1483 =miwa) A femreaw
sraarfedt & fom ower qar 3 ) Sfe &
qeeT wTEar § fa fearws srdanfgat &9
AR FTA § &7 55 qFA § | B
¥ ofran dm= 7 oF frawa s araee
nfazfadysr baz #1aw & 1 797 qEN A9
TR FTT 9r,  mART g1 S ¥ T
erwr fpar fir faw Aacalt FF &
agamardy ferr #1 drvar /Y e ar
aeaT®, I9F 1 FeT ITT AR Eh
T & qaAr 2T § AATL=N FX &40
918 W 3 qF IqH qAT AT 7
garet faar mor Fowar X femr Y @ 2
gaen faar mnr wroa swrE & AAr oft
g HHIT ag € gear FX & ), -
ffaw Frdwaf Ha & gw AR AT @
& 1 7T & gt agar § fr war qow
N oEX Y qar gar § BT g wQ@
aeT R AT AT XS Faar A & A
forarrew fadre wfafaas & sata sraar
A e @y feafy Nrog g fe o
a% it FARP AT 7Y ! g1 FW A
freverrs v frg g

qoffew geard o gt 9y gw aER
§ 1 ot figar o ofcarrr v Wy dwey
*¥, qg wreww § | drewer A fear
arq §a At wwany | e & ag
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qREY ¥ quwd g iy Aot e ag
Tvaffaw gaEnd ® feg  swre O
aeat & ? geard v weor w7 wff
AT, TG B T F Avrerd ¥ 9
8 war | gear o7 vy nd fod gear
Y §ard w7 ¢ 1 A AT gOAT W
fod gear ®<F arof & At § ot § oY
¥ frdme § i gaat amn wA &
F=rita fregare fegr s owar & oude
foq ¥ftw T 9T orcardy S A
Frawwar TEr

HEqET WERT, AAF N 2GY F ALY
FILA XA | AgF T T qgt a1 Ay uswfA
TS SO AT o7 T § AT ¥AS AUTEY
T FT ATHA & | Tt ¥ JUT vy &
wRT gAax § f5 qoas s &
ATAIFAT § A FIA TAT GEA § | AT
BT QT HAT T ATATWHAT 9wy, A
9 §9 AErg § AzA &) frearm F A
El N

13 00 hrs.

ot dr S A o srdfedr g,
FaHT /YT Mg )

sft nre fugrd moda : I T §
fer g wraell § sarxfaat @t wwdt §
sff aq ArgreT ¥ O wrewr faar ag At
YT T wOA ¥ atfemr ar fax
v ¥ foq qafex fiar wifag

SHRI AMRIT NAHATA (Barmer)
I don't want your crocodile tears or your

sympathy,

oft srre fagrdt et : & awver g,
sit s Avgret ¥ sofema eandAaT o
fuar xft &1 wo IER qg o wgr
g vy B ushin g & feg W
dvr § ng g8 e N 4, e ofe
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[57r srze fagrly arwidy]

AT du ¥ yufew weranat ¥ wre fredr
felY & w@ WA ¥ wRnid e g
qr, @ fey # wwer fadw s g2
Feqry gar av A, & Af waar Afew
st AT AT AATEF @ & AW P
T WX §F FT{T K7 FIaifara w7 ¥ IR
¥ gy SR waey # frwae v §
& ¥ gg w9 ywifoa &) omar & fe
ot ®Yt & gre ¥ o7 A 37 wraifay
FI ®T WC AT S W@y Ay wer
FRTANT F EHY &, gEaa FL @ § A
wiger # Wt geq@n &A1 AT AON-
A AT 9 WIWTT & AT § &
Trorfa® AT 9T deEaTd g & Y A
oft FTeor & 1 =Y O WE = § A% B
gmarry ¥ fawm § 37 wr ggeq /Y
far o

W ®EF O smfadas oW
7% gare # ¥ fog war Frar o @
& ? yagwr % P form wafen & o wn
st 9% frogrdr & snETT qATAT
gt freg SEt ferd & qa § <\
yaur § T I wama Ad few
aTqYT 1 AR @18 dwe  fawifow
2, Yravgerdy ¥ &Y R faqer qarz-
T feqr AT 9we AfY & WA,
fagey wsreaw fear ardaT 18 eagId
T & FER auA qre & AWy gfag
7dY & a%aT, ag 97 TGl & Py ad
o< q¥ar 1 A g folt & war  fir ag
exwifes g & wiaew &)

e wrg e faddy wrdanea} ¥
gwer §, e wré fdwiY & are e
wyae wC T § ar e gArd st
N HrTHw T § g § oY Iuk fawg

wdardy gy wifgy, e o Ot gEmE
& woodY ofe we o wrewwn 3
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ar w fagiar og § w100 soosh
gz gnd §, dfer o Froendy gfer wft
fear s wrfge 1 & wft wgar fie 100
FoOWY g2, At oF I AT T
FA ¥a1 o § oY fee ag goerd «fy-
FfaY Y a1 ¥ fog sfa adf v
e ag swmwr god A smea s
YA T FY gfez £ qF )

At ga ¥ w1 fF 7w fwet oy grE A
AN FE T AN F A QgAY
FIT & IR, TE fow gw @AF amard
g | ot zar g frar g § 9w W AW
g7 afer ag zar saa dfrgd = @,
ag "@irarT g3 sfewmc & s fet &y
grE ®Y2 a1 gt 12 ¥ a1y F Nwr a4
ar A 1 afes zrf N1 W g
g a% gENY A T g%y AT aF fav-
T & AU oFIE A ET AT AA 7
gl —3T gn afgwrdy 9 w7 419 a1 g%
[ fr ag fom ¥ fr 33 aafs wre Y
g & faere wraangd £ Q@ 971, 891
TTAATEY L T 4T A qI@TA Afpq F
gt g, o g8 ww ¢ ¥ griae o gim
#YE T0T T g W AT<a sqfen & 9w
® favig 7gY % /98

arw AT i Qe A & Y &,
afe 4% foor dax N sdnfgay
T@r, gAY WA gt g faduw &
faers et W @1 ag @R wmEw
w5 frea sy v @ €, dfew
#ft aw IAwy Hwear g el

9 9% ®1A OF 9@ & feq ur, fax
3o snafi vl & o agrf o, e
o ud & foxr wgrf ok, ¥few o ¥
fadar & Wil wafa a8 § o vy alx
W ¥ fog e § s & grew A
ST THAT |
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oft g oy efiwre vt B o &are §
fr g dw F s dwz @ feafr @
o Iin OoF %9 fear | § 9w d¥9 W
TedyTaTr & g ¥ W § f afkfer
frat Tl v @ & o wrag g U
Wz ot Wi woft o3 4 feafw &
yov sfeewre wafia &Y o 1 99 frafa
¥ gw Bt g wmaeaar AR g W
AT gt HYT sufewar carefrar A AAfay
FET G397 1 5 Avg-faars F graw F
Raa F ok gfaar aff &) g7 Uy
N quar W aafes N AT § WUy
grar gar Ty B erdyaar AT e
wafafe §, =fe A cardaar 7 &t
W g g% A g A wrg 7w fadaw
T qF WEe GFT A4y FT 9FA, IW GHe
ot srgafa Y sy A T ARY ) AW
awrh sfgwfal & ga F 0 sfawr
2 %y § e 77 ger FO ) g
qaiT w0 qafas fedfedt & faers,
ZEIATT FT 9N ¥ AAGT 7YX AR F
faets 1

T TR qH A Ao QA g,
grqienrea feaf &Y dygur Yt & a= av
g fadaw Y yryeasar At g, AN K
sarRedy ¥ wgar wigar fw s wwgw
o Ty wwe § A g ge fadaw
q7 AaRE dar wg #ifeg ) w fodas A
AR (A TEF B AT TH AW F) qiEA w7
quq T &1 AT A0 yrawawar g A
qres AW AT AW A qEEAT BT /A
s & foq oF wfe ¥ & & o371 @,
ag Al o A F Aaft s
wifgq | qn &ner ¥ o @A ¥
for aft & wft gaidt vt ¥ fog &
g, few 3@ & foly faege arary ®rd-
i€t O wifyy, FEre FEE WA
7, 9 W s dur fewm wmdm &
WY ®T § AT WTET &7 GG wR §
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7z Wt frdy w3 ¥ foy faaw @Y, WX
sz A ¥ I W W | W, &
fag o srenaor WY orwenrwar §ag A
T3 |

¥ afera JqowT 7 Q% IZTT TP
AT HT AT

“Power is an incomparable intoxicant
and the tendency exists in all govern-
ments all the world over to cncroach
upon the fundamental rights, sometimes
consciously and sometimes uncoms-
ciously. It is the duty of every citizen
to resist such encroachment with =2Jl
his might. Thus alone shall we prove
ourselves worthy cltizens of an indepen-
dent demoacratic republic,”

aeget AW WT A o Ay qficfeafy
& IUFT qrAT $3F & feq oafer gfasre
& 1 ofdfesfy st onflc &7t & &Y
v A% sfew T d6rT Ty wom,
afe adwm ofdfenfa § @ wq7 ™
wr§ sitfaey wff &, siX 97 semRwW gFq
faar s nfedr | g favre & fr ol
Wt fadw o, oft 97 @ e fdw
gar ® SwEr @A ¥ oy e oy
fagar Y ™ §W7 AN W 9 WX
LrAR Ol

T R & 9w gy aeT §
ot oY & Rafy fare avdt § owd
9gY ¥ T a4 gU & | WY @ 9}
T T AYg & A N A€ naywmwan
761§, * dfem @ g g wow
qleR @t T §, 9g W A g N
QA WA AT KA A § | T AT
q ¥z w3 gt s & W & s fin
¥W A Y qrqw foar S |

& &~ Qo waekl : ¥h anff W
AT ¥ FAT IR arwdy Finedt o
3T & ey A oy fadyey aor § ol e
& o fadas w Qe gar & cofelr & off
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{ft qwe THe AW ]

o frdy v g 1 & Aow sq@Tn
wrger g fir fow for g o @@ W&
# regs fear wan O g9 for o gw
1 ¥ gF v § yEeT fadw fvar a1
§ smowr gg N Fwern wger g fw
&ToT 3W &Y AuEqy § A # w4 qAv
ot ¥ o fadet a@f & ow dfer qend
ot A fom & dawr am ¥ S g
feafa & T & fawre fear a1, 99 I
+f g% S A AR I 9T AWy W
et qr fis stror A ¥w & g ofdfeafa
v 1 o o &, v q Uy oer
N FE@ § AR A aw@ F OF qT
tar v form o g oA g ar
frdelt o= o 7 w1, ¥ ST & g
g1gu oY & v frdaw fearar fe

SHRIK. N, TIWARY (Bettigh* : On
a point of order. After the Minister's
reply, no other speech than that of the
Mover of the Resolution is allowed in this
case.

MR. SPEAKER: He is also one of
the signatories of the Resolution.

oft g8 Quo wweit : % 7z w7 @
o fr iy Nt TN e @ e
fredt agfeg @t o%, fr @ s W
g WO AFY aryTaE § )
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avt wTEr g gw o & o gq
AR wmmr & fr o wrw w1 forg
acg ¥ fooh g7 w1 AAw ¥R
fosaT mar ar, ATeTEor ERWTS T |

MR. SPEAKER : This is an exception
because he insisted on speaking for two
or three minules ; this is not a precedent
and should not be a rule for the future.

SHRI S. M. BANERIJEE :
five minutes.

I said only

SHRI JYOTIRMOY BOSU
require five minutes.

1 will

MR.
signatory ?

SPEAKFKR : [Is he alo a

SHRI JYOTIRMOY BOSU: Yes.

MR. SPEAKER :
stop Shri Banerjee.

Then 1 will have to

SHRI JYOTIRMOY BOSU :
want to speak ; let him speak.

1 do not

ol Q8o Qo ¥ANT : v oY F wRT
¢ s aga qawTy N wfew K ¥ fr
T FTLT BT ATHGA TQAATS  TE 00T
e o qowd § o fag ag ¥ fasd
ST 1 gEraT Frar mar a1 3 avg
e W gEqE i | vy FrweTidt
® am ¥ o oft gd ¥ A ¥ IER
e fas & sitfaer &Y faz +@ &
Nfrw 1 & A sy & for el
sqfeat o &w & soar fav g1 @ &,
31 & fraed & fog 17 s o e
aet® & | AremfeaY & gwemr gt
wrafore Sta i o afodw Y @) &
gud o Seoe g€ 1 o Fagew
o Jax W W frawm ¥ e fd
gT WA E, Awrd N grow ¥ dvav
aA * Are IAE qwy o ofifeqfe g
¢ &Y 9w wreor WY awe dar Ay 2
9w 7o ug Wt § fe el s
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¥ e g frogare wt fsay o)
oY agegar Ay yrw ofr w af ¥ gA
aryE ar § v ol g% O o7% faers
it wr &, 3z Iwi A Aew A &
W oA ¥ gmww g e g wrp a
AT WS g W S A @
gt forr e & firdfenr fedwa o gom)
for o<y & g gawr fadw fear gr
SN Ay zw wwr Wt fdw wom
amga & | fadg 9w zmfen aff s
g & & e ATES TS e
afew zawruw o7 W wreor F oSS
W FY gRaT F TET &1 TAF gET
F7 At ot I8 faar 1 S TR
¢ fr S e aqn arfEeT srneo
¥ a9q QI 2 UF WA §) Afa
g & qAT 9T T IAY OF L I
ArFROTT FT gEES( fFar o | 3w 0F H
@ 7 AT o ) ¥ a7 @@ gy FwA
RIF Al S e H ¥ g7 & fadmw
For wgar  fe wraw ag gmw AN
A A9A F a1 AT qF THHY AU A
SNy AT A g aq gF T FF<
IR FE AETEA LI ava ¥ B A &
FAC I M€ A& arafer gt =1 T8
FEI A A AT A= ¥ q7y fow wrEw
4 F YIHEOT FE@T EET ar IEH
GEEST gH 79 JAX  qAAAE  waARt
Y AT TF AT FIA |
MR SPEAKER : The question is :

“This House disapproves of the Main-
tenance of Internal Security Ordinance,
1971 (Ordinance No. 5 of 197]) Piromu-
igated by the President on the 7th May,
1971."

The Lok Sabha divided.
Division No. 4] AYES {13.23 hrs.
Agarwal, Shri Virendra

Bade, Shri R. V.
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Banera, Shri Hamendra Singh

Benerjes, Shri S. M.
Berwa, Shri Onkar Lal
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S, P,
Bhaura, Shri B, S.

Bishma Dev, Shri M.

Bosu, Shri Jyotirmoy
Brahman, Shri Rattanial
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar
Chauhan, Shri Bharat Singh
Chittibabu, Shri C,

Das, Shri R. P,

Deb, Shri Dasaratha
Dhandapani, Shri

Dhote, Shri Jambuwant
Dutta, Shri Biren

Ghosh, Shrimati Bibha
Gupta, Shti Indrajit

Halder, Shri Madhuryya
Haider, Shri Krishna

Hazra, Shri Manoranjan
Horo, Shri N, E.
Janardhanan, Shri C,
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Joarder, Shri Dinesh
Kaiyanasundaram, Shri M,
Krishpan, Shri M. K.
Lalji Bhai, Shri
Manoharan, Shri K.
Maran, Shri Murasoli
Menon, Shri Keishna
Modak, Sbri B. K.
Mody, Shri Piioo
Mohanty, Shri Surendra
Mukherjee, Shri Saroj
Muthuswamy, Shri
Narendra Singh, Shri
Pandey, Dr. Laxminarain
Pradhan, Shri Dhan Shah
Purty, Shri M. S,
Ramkanwar, Shri

Reddy, Shri B. N.

Roy Dr. Saradish

Saha, Shri A, K.

Saha, Shri Gadadhar
Saksena, Prof. S. L.
Sambhali, Shri Isbag
Saminathan, Shri

Sen, Dr. Ranen

Sen, Shri Robin
Sezhiyan, Shri

Shamim, Shri S, A.
Sharma, Shri R, R

JUNE 18, 1971

Maimenance of Internal 200

Securiry and Bill
Shastrl, Shri Ramavatar

Sivasamy, Shri M. S.

Swatantra, Shri Teja Singh
Uisganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Viswanathan, Shri G.

Yadav, Shri G, P.

Yadav, Shri Shiv Shanker Prasad

NOES

Afzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Alagesan, Shri

Ambesh, Shri

Ankineedu, Shri

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Asgar Hussain, Shri

Aziz Imam, Shri

Babunath Singh, Shri
Banamali Babu, Shri
Barman, Shri R, N.
Basappa, Shri K.
Basumatari, Shn D.

Bhagat, Shri H. K. L.
Bhandare, Shri R. D.
Bhargava, Shri B. N,
Bhatia, Shri D, D,
Bhuvasahao, Shri

Bisht, Shr1 N. 8.
Chandrakar, Shri Chandu Lal
Chandrashekharappa, Shri T. V.
Chandre Gowda, Shri
Chaturvedi, Shri R. L.,
Chaudbury, Shri Amarsint

Chavan, Sbri D. R.



Deshmukh, Shri K. G.
Dhamankar, Shri

Dixit, Shri G. C.

Dube, Shri Jwala Prasadji
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri, T. H.
Genda Siagh, Shri

Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gotkhinde, Shri

Gopal, She K.

Gounder, Shri T. N. T.
Gowda, Shri Pampan
Hansda, Shri Subodh

Hari Kishore Singh, Shri
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Chavan, Shri Yeshwautrao Ishaque, Shei A. K. M.
Chawia, Shri A. N. Jadeja, Shri
Choudhury, Shri Moinul Haque Kadam, Shri Dattajirso
Dalbir Singh, Shri Kadam, Shri J, G.
Dakp Singh, Shri Kakoti, Shri Robin
Damani, Shri 8. R. Kale, Shri
Das, Shri Dharnidhar Kavde, Shri B. R,
Daschowdhury, Shri B. K. Khadilker, Shri R. K.
Deo, Shri S, N. Singh Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashatti, Shri A, K.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Maharaj Singh, Shri
Mabishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mehta, Dr. Mahipatray
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Murthy, Shri B. S.
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna

Oza, Shri Ghanskyam
Pabadia, Shri Jagannath
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Painuli, Shri Paripoornsnand
Pandey, Shri N. N.

Pandey, Shri R. §.

Pandey, Shri Tarkeshwar

Pant, Shri K. C.

Paokai, Haokip, Shri

Parashar, Shri Narain Chand

Patel, Shri Ramubhai

Pauil, Shri S. B.

Patil, Shri T. A.

Peje, Shri S. L.

Radhakrishnan, Shri S.

Raghu Ramaiah, Shri

Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M, B.

Rao, Shri Rajagopala

Rao, Dr. V. K, R, Varadaraja

Reddy, Shri K. K. Remi

Reddy, Shri M. Ram Gopal

Rohatgi, Sbrimati Sushila

Roy, Shri Bishwansth

Rudra Pratap Siogh, Shri
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Samanta, Shri 8. C.
Sankata Prasad, Dr,
Sant Bux Singh, Shri
Sarkar, Shri S. K.
Satish Chandra, Shri
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, D.r H. P,
Sharma, Shri Madhoram
Sharma, Shri S. D.
Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shri Ramanand
Shastri, Shri Shivpujan
Shenoy, Shri P. R.
Shinde, Shri Anoasaheb P,
Shukla, Shri B. R,
Siddayys, Shri 8. M. |
Siddheshwar Prasad, Shri
Singh, Shri Kednr Nath
Singh, Shri S, D.

Singh, Shri V. N. P,
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Sinha, Shri Dharam Bir
Sokhi, Shri Swaran Singh
Surendra Pal Singh, Shri
Sur!marayma, Shri K.
Tarodekar, Shri V, B.

Tayyub Hussain Khan, Shri

Tiwary, Shnt D. N,
Tiwary, Shri K. N.
Tombi Singh, Shri N,
Vekaria, Shri

Verma, Shri Balgovind
Vikal, Shri R. C.

Yadav, Shri Karan Singh
Yadav, Shri N. P. ~
Yadav, Shri R, P,

Yadava, Shri D, P.

MR. SPEAKER : The result* of the

ivision is :
Ayes 69 ; Noes 150.

The motion was negatived.

} 20 hrs,

MAINTENANCE OF INTERNAL
SECURITY BILL—~ Contd.

MR. SPEAKER : We shall take up
The amendments that

e amendments.
shall be putting (0 vote one by one, are :
2, 3 and 60.
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1 shall first put amendment No. 1 to the
vote of the House, The question is :

“That the Bill be circulated for tho
purpose of cliciting opinion thereon by
the 31st December, 1971." (1)

The motion was negatived.

MR. SPEAKER : I shall now put
amendment No. 2 to the vote of the House.
The question is :

“That the Bill be circulated for the

purpose of eliciting opinion thereon
by the 10th November, 1971." (2)

The Lok Sabha divided :

Division No. §] AYES

Agarwal, Shri Virendra

113.31 brs,

Bade, ShriR. V,
Balakrishnan, Shri K.
Balathandayutham, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri S, M.

Berwa, Shri Onkar Lal
Bhagirath Bhanwar, Shrj

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P,

Bhaura, Shri B. S.

Bosu, Shri Jyotirmoy
Brahman, Shri Rattanlal
Chandra Shekhar Singh, Shri

*The following members also recorded their votes :~—

Ayes @ Sarvashri K. Balakrishnan, K, Veeriah, Samar Mukherjee. D. K. Panda,
Balathandayuiham, C. K Chinnaraji and S. A, Muruganantham,

Noes : Sarvashri N, K, Sinha, Sidrameshwar Swamy, Chiranjib Jha, Chhotey Lal,
Z. M, Kahandole, A. Shafi, P. V. G, Raju and C. M. Stephen. )
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Chandrappas, Sbri C, K.
Chatterjee, Shri Su;::nlth
Chaudbacy, Shri Ishwar
Chauban, Shri Bharat Singh
Chinnargfi, Shri C. K.
Chittibabu, Shri C.

Das, Shri R. P.

Deb, Shri Dasaratha
Dhandapani, Shri

Dhote, Shri Jambuwant
Daita, Shri Biren

Ghosh, Shrimati Bibha
Haldar, Shri Madhuryya
Halder, Shri Krishna
Hazra, Shri Manoranjan
Horo, Shri N.E.
Janardhnan, Shri C,

Jha, Shri Bhogendra
Joarder, Shri Dinesh
Kalyanasundaram, Shri M.
Krishnan, Shri M. K.
Lalji Bhai, Shri

Manjhi, Shri Bhola
Masoharan, Shd K.
Maran, Shri Murasoll
Menon, Shri Krishos
Modak, Shri B.K.

Modi, Shri Piloo
Mohanty, Shei Suremdra
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Mukherjoe, Shri Samar

Mukherjee, Shri Sarnj
Muruganantham, Shri 8. A,
Muthuswamy, Shri
Narendra Singh, Shri
Pandey, Dr, Laxminarain
Pradhan, Shri Dhan Shah
Purty, Shei M. S.
Ramkanwar, Shri

Reddy, Shri B. N.

Reddy, Shri Eswara

Roy, Dr, Saradish

Saha, Shri A, K.

Saha, Shri Gadadhar
Saksena, Prof. S. L.
Sambhali, Shri Ishag

Sen, Dr. Ranen

Sen, Shri Robin

Sezhiyan, Shri

Shamim, Shri S, A.
Sharma, Shri R. R.
Shastri, Shri Ramavatar
Sivasamy, Shri M, 8.
Swatanira, Shei Tejn Singh
Thovar, Shrf P. K. Mokkinh
Ulsganambi, Shri R, P.
Yajpuyee, Shri Atal Bihari
Veerigh, Shri X.

Voema,; Shei Fhool Chand
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Vishwanathan, Shri G.
Yadav, Shri G, P,

NOES
Alzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Alagesan, Shri
Ambesh, Shri
Aunkineedu, Shri
Ansari, Shri Ziaur Rahman
Aziz Imam, Shri
Babunath Singh, Shri
Barman, Shri R. N.
Basappa, Shri K.
Basumatari, Shri D.
Bhagat, Shri H. K. L
Bhandare, Shri R. D,
Bhargava, Shri B. N.
Bhatia, Shri D. D.
Bhuvarahan, Shri
Bisht, Shri N, S.
Chandrakar, Shri Chandulal
Chbandrashekharapps, Shri T. V.
Chandre Gowda, Shri
Chaturvedi, Shri R. L,
Chaudhary, Shri Nitiraj Singh
Chaudhury, Shri Amarsinh
Chavau, Shri D, R,
Chavan, Shri Yeshwanirao
Chawis, Shil A. N,
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Chotey Lal, Shri

Chodhury, Shrl Moinul Hague'
Dalbir Singh, Shri

Dalip Siogh, Shri
Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh
Deshmukh, Shri K. G.
Dhamankar, Shri

Dixit, Shri G. C.

Dube, Shri Jwala Prasadji
Dumada, Shri L. K,
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
QGavit, Shri T. H.

Genda Singh, Shri
Gogoi, Shri Tarun
Gohain, Shri €. C,
Gokhale Shri H.R.
Gopal, Shri K.

Gowda, Shri Paaipan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Ishaque, Shri A. K. M,
Jadeja, Shri

Jha, Shri Chiranjib
Joshi, Shri Popatial
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Kadam, Shri Dattajisao
Kadam Bhri J. G. '
Kahandole, Shri Z, M.
Kakoti, Shri Robin
Kale, Shri

Kapur, Shri Sat Pal
Kasture, Shri A, S.
Kavde, Shri B .R.
Kisku, Shri A. XK.
Kotoki, Shri Liladhar
Kotrashatti, Shri A. K.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Maharaj Siogh, Shri
Mahishi, Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mehta, Dr, Jivraj
Mehta, Dr. Mahipairay
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. 8.
Mishra, Shri Jagaanath
Murthy, Shri B, 8.
Nuhata, Shri Ameit
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna
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Oza, Shri Ghanghyam

Pahadia, Shri Jagantath
Painuli, Shri Paripoornanand
Pandey, ShriR. S.

Pant, Shri K. C.

Paokai, Haokip, Shri

Patil, Shri 8 B.

Patil, Shri T. A,

Peje, Shri S. L.

Qureshi, Shri Mohd, Shafi
Radhakrishanan, Shri §.
Raghu Ramaiah, Shii

Ra; Bahadur, Siui

Rajdeo Singh, Shti

Raju, Shri P. v, G.

Ram Dhan, Shri

Ram Swarup, Shii

Ramji Ram, Shri

Rana, Shri M. B,

Rao, Shrimati B. Radhabai A,
Rao, Shri Rajgopala

Rao, Dr, V. K, R, Varandaraja

Reddy, Shri K. K. Rami
Reddy, Shri M. Ram Gopal
Rohtagi, Srimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shel
Samanta, Shri 8. C,

Sankata Prasad, Dr,

212



213 Resl. re. JYAISTHA 28, 1893 (SAKA) Maintenance of Interniil 214

Sant Bux Singh, Shri
Sarkar, Shri 8. K,
Satish Chandra, Shri

Sa pathy, Shri Devendra
Savitri Shyam, Shrimatl
Sayajirao, Shri

Shafi, Shri A.

Shankar Dev, Shri
Shankaranand, Shri B
Sharma, Shri A, P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma. Shit N K

Sharma, Shn § D

.

Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shit Ramanand
Shastri, Shri Shivpujan
Shenoy, Shri P, R.
Shinde, Shri Annasaheb P,
Shukla, Shri B. R.
Siddayya, Shri 8 M.
Siddheswnr.Prand. Shri

Singh, Shri Kedar Nath

Security, and Bill
Singh, Shri 8. D,

Singh, Shrl V, N, P,
Sinha, Shri Dharam Bir
Sinha, Shri N. K

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swamy Shri Sidrameshwar
Tarodekar, Shri V, B,
Tayyab Hussain Khan, Shri
Tewari, Shri Shankar
Tiwari, Shri K. N.

Tombl Singh, Shri N,
Vekaiia, Shri

Verma, Shri Balgovind
Vihal, Shri R. C.

Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yadava, Shri R, P.
Yadava, Shri D, P.

MR. SPEAKER :@ The result™ of the

division is :

Ayes 15 ; Noes 158,

The miotion wasr negatived.

* The following members also recorded their votes :—
Ayes : Sarvashri M. Satyanarayan Rao, Shiv  Shatker Prasad Yadav, Indrajit
Gupta, Saminathan, and D. K. Panda ;
es 3 Sarvashri Chhutten Lal, Gotkhinde, Ram Bhagat Paswin, Asgar Husssin, N. N,
Ne Pandey, Narain Chand Parashar, Arvind Netam, Rasikiat Parikh, Randiftfigl
Patel and T. N, T. Goundor. .
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MR. SPEAKER : Now, Shri Jyotirmoy
Bosu’s amendment No, 2 was tabled also by
Shri Ram Deo Singh ; that was up to 3ilst
December, 1971. Amendment No. 2 of Shri
S. M. Banerjee was up to 10th November,
1971. So Shri Jyotirmoy Bosu's date comes
in between. This is all infructuous, (Inzer-
ruption) 1t is redundant mow. So,lam
not putting it.

MR. SPEAKER : 1 will now put Mr.
Dage’s amendment No, 60. The question is:

“That the Bill to provide for detention
in certain cases for the purpose of main-
tenance of internal security and matters
connected therewith be referred to a Select
Committee consisting of 7 members,
namely :—

(1) Shri Chhuten Lai

(2) Shri Hiralal Doda

(3) Shri Nathuram Mirdha

(4) Shri Shrikishan Modi

(5; Shri Krishna Chandra Pant
(6) Shri Natwarlal Patel ; and

(7 Shri Nawal Kishore Sharma with
instructions to report by the first
day of the next session,” (60)

The motion was negatived.
MR. SPEAKER : The question is :

"That the Bill to provide for dstention
in certain cases for the¢ purpose of
miintenance of internal security and
matters connected therewith, be taken
into consideration.”

The motion was adopted.
Clamse 2 (Definitions)

MR, S?EAXER : We will now fake up
cause-hyclanme ocopsideration, There are
180 amendménts to clanse 2.
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The question is 1
““That clause 2 stand part of the Bill.”

The motion was adopted,
Clause 2 was added to the Bill,

Clause 3 (Power to make orders
detaining ceriain persons)

MR SPEAKER . There are a number
of amendments,

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) I beg to move :
Page 2, lines 5 and 6,--
omit *“the relations of India with
foreign powers,”(7)
Page 2, —
omif lines 7 and 8, (8)

Page 2, -
omit lines 20 and 21 (10)

Page 2, line 29,—
Jor “twelve days” sub titute *‘five
days” (11)

Page 2, line 35 —
Jor “twenty-two days" substitute
“fourteen days” (12)

SHRI DINEN BHATTACHARYYA
(Serampore) : I beg to move :
Page 2, lines 7 and 8,—
omit “‘or the maintenance of public
order” (18)
Page 2,
omit lines 9 and 10 (19)

Page 2,—
omit lines 18 and 19 (20)

. Page 2~
omit lines 31 to 33 (22)
Page 2, line 37,—

Jor “as woon as mpy be” substis
tute “within seven days” (23)
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SHRI ATAL BIHARI VAJPAYEE

(Gwalior) : 1 beg to move ;

Page 2,—
Jor lines 17 to 19, substitute—

*(a) Chief Secretary,
(b) Home Secretary,” (55)

SHRI D. K. PANDA (Bhanjanagar) :
I beg to move :

Page 2,~—
ofter line 15, insert—

Provided that no order of deten-
tion shall be passed in respect of
an Indian national if measures
under the existing law would meet
the needs for which detention order

is proposed :

“Provided further that no order
of detention shall be made without
the unanimous endorsement of the
Committee  comprising of seven
Lok Sabha Members representing
all the political parties,

(1A) The detaining authority shall
give reasons as to why such
measures were not found
sufficient ;

(1B) The deteaue shall have a right
of appeal against the order
passed under clause (b) of sub-
section (1) of section 3 to the
Parliamentary Committee.”(61)

SHRI NATHU RAM AHIRWAR
(Tikamgarh) : I beg to move !

pl-ﬂ 2.'-' *
after line 10, insert—

“(iv) the maintenance of communal,
regional and linguistic or iater-
cast harmony, or” (64)

SHRI N. K. SHARMA (Dausa) : I beg
to move:
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Page 2,—
Jor lines 20 and 21, substitute—~

‘(c) Commissioners of Police.
wherever they have been appoin«
ted," (65). 3

SHRI M. KALYANASUNDARAM :
Sir, subject to our fundamental opposition
to the Bill as a whole, I am secking to get
some of these clauses amended by moving
these amendments. While doing eo, 1 do
not commit myself or my party to the
principles underlining this Bill,

My one amendment seeks to delete Sub-
clause (1) of clause (a), the relationship of
India with any foreign powers. If the
object of the Bill, as was stated by Shri Pant
yesterday, was only to maintain internal
security, why should this clause be there 7
Clause (3) has been resurrected word by
word from the Preventive Detettion Act,
1950. Yesterday I was listening to the
speech of Shri Pant, After this massive
mandate obtained by the party there should
be no need for suzh a Bill. For more than
a year there was no such Act and the
government had functioned. Then, for more
than on¢ and a half months you had it
by means of an Ordinance. Can the
government tell us that during the periad
of one and a half months there was im-
provement in the situation described by
Shri Pant yesterday ?

This is not a law and order problem
measure, This has been there even during
the days of the British. After that we
had it in 1950 under the name Preventive
Detention Act. This Act has been directad
against my party for the last 23 years,
1 have suffered this preventive deication,
1 have suffered preventive detention under
the British rulers, under the Congresy
regimo, as late as 1962-63 and very recently
under the DMK rule 1 have seen what
a prison is.

Why should this government, whith
claims to build socialism in this cowntry,
seek to include in this epactment
relations with fowsign powsrs, maintengmics
of public order, mrintensnce of supplies
and cesontial sorvices to the comemubdsy T
What does it medn ? Can you ‘say thit
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[Shri M. Kalyanasundaram)

the anaciment ia concerned only with the
security of the State ? No, It is not con-
fined to the security of the State alone.
Because of the inclusion of maintenance
of public order here, any sirike of the
railway or posts and telegraphs employees
cad be declared as ioterfering with the
maintenance of public order and the strike
can be banned and the leaders of the strike
arrested. Similarly, maintenance of supplies
essential to the community is included
here. - Now that the budget is passed,
government anticipate trouble from the wage-
earners because they have refused 10 raise the
dearness allowance of the Central Govern-
ment emyloyees. Mills are being closed
creating unemployment, Landreforms are not
being effectivély implemented, creating dis-
satisfaction among the peasants. So, more
than any trouble in the borders, government
anticipate more trouble from the workers
and peasants inside the country who agitate
for their just demands. Because ol the
assurances given by the ruling party during
the elections the workers and peasanis and
middle class employees were expecting
much from the government. Now they are
disappointed. So government anticipate
trouble from the Central and State Govern-
ment employees, workers and peasants.
This Act is only intended to suppress those
struggles of the workers and peasants and
not to defend the coumfry or to certain
internal securiiy.

Fven if there are any forces which have
something to do with violence, they have
a misconceived idea about revolution and
they are not so serious. Do not try
10 magnify it. The problem of Naxalbari
is sought to be magnified only 16 suppress
all genuine stroggles of the workers and
peasaats in our coumtry so that the land-
lords and thi capitalits class tan be aliowed
to swindle the 55 crores of people and their
labour,

There is no change from the original
Preventive Detention Act, which was clearly
directed agminst the workers sod peasants
and the Communist Party. The sams
thing is continved. What is the change ?
The ruling party spoke so0 much about
polarisation and the nced to fight againet
right reaction, Now what is happeniog ?
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By this Act they are oanly going to brerg-

then the reactionary fortes, the capitalist

exploiters, both outside and inside,

But I want to tell them cne thing. Let
them not think that they will sncceed in
suppressing the movement with this Act.
We -have faced even worse ®Acts and re-
pression. The workers and peasants ol
this country know how to defend them-
selves, either with this Act or without
this Act. Do not rely on this Act, the
Polive and bullets.

What is called for is a change in your
policy if you want to succeed in main-
taining peace and internal security. Do not
blame our people. Our people have shown
their sense of patriotism twice recently,
in spite of this Government's policy. So,
do not blame the people. Fxamme the
policies that you are pursuing in the sphere
of economy.

I am opposed to this clause as a whole
but at least if they accept these amendinents,
théy can go to the people and tell them
that this is not . directed ngainst the
workers, peasants or the political oppo-
sition ; this is intended only for internal
security.

ot wze fagrd wwdar oy
wdia, £ oy faduw ® @ @@ ¥
T W FT AT 954 fawe gar...

Wt rmagm oR (TR )
swgEws D £

ot wrw fagrd awddt  ww g
wifire 72 Y § f5 v N wrfon foad
R g I & e §, Afew T
W $TAT FTA | '

W HTT & wewty @) gardy saferat
§ ¥ 5w wwre f—wrer Y qewt qE
# o wo arw §, dfew @ Fdwer
w1 wfowyr far o qrad’ 3g W@
saree §, foredw § fir o o Wt w®
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wr Y od 74Y 1 FedwY @, gwy AW
N FrEveAr FR w7 Afwwre Jw Aar
w1gw §, vg Ifx ad) &, 9g @H @
wifge | gk Wi & 7w qwow g
#r feht % wsur 7€ §, few B o¥h
uft sowew frared a7 g gur g, @
fegr gv & gEEew X IAAT ¥ AeN 9,
FA9q AW S ¥ AFAT 7 Mg
#1 qIfFeT 7 7ASG §, qriweRTT W
AWIT A o7 WA F—vA A gE
AT AT &Y AT wlgq 1,

ot 7w | qiE A INfada @y
¥ qu #ifar fe iy ar adr gt

ot qzw fagrdt sl g F
wifdq &g %1 A A9 ~3A WD
"ATAF FAA0 AgY, few IV ET W
sem ATy | A fou wyr fRagm g
e @ “fEoew ars gfosar fag e
qras | frwrs §fam

T awye ag a1 5 AL A
afserer SrET” &Y g7 T F(AEAFAT TEN &
febrer omw  sfvear, fesfdy e
ghegr, fastfcdt I Wz a%
am 8, WA e ofsww T ®
fou @ara ®1F qafe §, 97 w7 ITAT
far o7 a5l § 1 ARAW Are qfeww
HTET & ATY 9T 7@ (AGa% *Y wrawr w7
FH g g R, WA W A @
Y wexa ag )

frad ara—dar ol A g
¥ sg—gTeeEYd, Sr@Enrd F3@
1o F1 FrCeaTd @7 & s A g,
e ATl ¥, gl ¥ ey,
37 % e A 2w & fag
g7 § @i st I ¥ wfonwerey

g e gfwwrelt § TEEt gaw
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g1 e ¥ owgr mar 3 ARRW AF
Fmw g gfafawr ohewes z &
syl o w1 wiw gz frwwar @ &
ag Nearard ¥ fawrs sopw 3, ofe
gtvre waifeds wre & st WYG-
TR §T FATFIRI F THE AT TwAT
8 ¥R v g afafewr o
¥ weawa gfawra) #Y a7y <@ A7 AR
& 7% s ¥ foqggart orw aafa ww
B @ SEE W A § eEAW wQA
N a7 FTATFAT ¢ |

sar gy ag @ B g wA &
afewre farmar § e w15 o feer
afaegz, sfafom faor Aoz, a1 &
gfen #fasar—wewar, aerf, W,
AR FT—-AAET  FIH § q18@
fAgte agar 2\ IWT ¥ W F@H
#4741, HfHq Fae g &% 0w
Ty & qRw fawre awar ar ) &9 <y
WYER ¥ qudwr 7 garer faun, Bfew
39 &y Al @F ww A wrewy
FAT AT &) AT FIHIY TAYT W
¥\ ¥ (o0 yworeta & fs g8 wq7 w0
geqar F @ ar ag afewre e
e Y af @ Tifge, che
frer dfowgz =1 7 1 afge, ag
sfamc 8 ¥ v &l R fw
&x el oy Qi wfge & wwew §
W AW & WA N o #Y Al
A QA wifge ) arows wETe ¥ qafer
aTad guwey frd) ot fadr & wow o)
T & qTe aEE & wfe A
2 ofew o & gfow anfees ® ¥
wfwwre Tt ¥ wrfgg | e wwgw
fedt W frogee a1 e vy @
TE@ RN uswr ¥ s dwed A
g @Rz ¥y afiwre grar wifag, farey
Ao o 2 )
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SHRI DINEN BHATTACHARYYA
In clause 3, I want that “maintepance of
public order” should go. This is the most
elastic thing. For anything, anybody can be
detsined under this. For any doubt, a
man can be brought under detention if
this is there.

Another thing is that *“‘maintepance of
supplies and services ecssentinl to the com-
munity"” should go. There are encugh laws
ajready existing under which this can be
controlied. But if you put this thing here
it means that the intention of the Govern-
ment is to see that there is no trade umion
movement by the workers who are engaged
in supply work and in any essential services.
So, this should also go,

Then, about giving powers to District
Magistrate  and Additional  District
Magistrates, I say, they are no better than
rubber stamps. I have met many District
Magistrates with s0 many cases of P.U.A,
Act under which more than 300 persons of
my parly have been arrested in West Bengal.
In almor all the cases, the orders have been
passed by District Magistrates as If they have
nothing to do but simply to put their
signatures down below the cyclostyled order
brought before them by the police autho-
rities. In almost all the cases, this order
has been served only to victimise and
harass the political opponents, specially, the
C.P.M in Wost Bengal.

1 could have produced [facts before this
House that almost afl these people are con-
nected with trade unions, working classes
and the movements for the uplifiment of
rural people. We know that the real anti-
social clements are not nrrested. But the
persons who are doing some political activity
are arrested simply on concocted charges. So,
1 want to say very categorically that no
power should be given to District Magistrates
and Additional District Magistrates who are
always busy to oblige the Government., 1
want that the power that has been given here
should not be there.

Down below 1 have another amendment
that in #o case anybody should be detained
for more than five days and after five days,
that man who is detained should Be produced
before a court of law and full opportunity
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should be given to him to defend himmelf and
the Government if it bad any complaint
against that particular detetiu, must also corme
forward with full facts and the detenu should
bo given opportunity to defend his case and
in no case a person should be detained for
more than five days. After five days, he
shouldhcﬁouzhthufomamuﬂofhwtnbe
tried under the existing law.

These are my amendments with regard
to this clause,

SHRI D K. PANDA : My amendment
is that after clause 3, sub-clause (1) insert :

“Provided that no order of detention
shall be passed in respect of an Indian
national if measures under the existing
law would meet the needs for which
detention order is proposed ;

Provided further that no order of
detention shall bc made without the
unanimous endorsement of the Com-
mittee comprising of seven Lok Sabha
Members representing all the political
parties,

(1A) The detaining authority shall give
reusons as to why such measures
were not found sufficient ;

(1B) The detenue shall have a right of

appeal against the order passed

under clause (b) of sub-section (1)

of section 3 to the Parliamentary

Committee."

Sir, T am totally opposed to this Bill as
it is more draconian than any law that has
been passed so far. Even under Sec. 44 of
the Defence of India Act the British gawve
gsome rights and it is said that the executive
cannot suddenly come in and claim the right
to wield absolute and arbitrary powers not
even during wat time. Thenr Sec, 44 says :

“There should be interference with the
liberty at‘tln‘dtlmot Indis as lnle
as b

Even under the Defence ofIndia Rules 1962,
Rile 30 provides for lesser restrictions on
the liberty and movement of & citizen,
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Bo, oven under the British regime, they
had given cértain rights and the restrictions
were somewhat  lfessened by the
provision of Sec. 44 Now, here absolutely
no such measure has been taken and fthe
Bill contemplates that the executive authority
shall assume ali the powers—judicial,
administrative and executive and ride
roughshod an;! they can do and undo things.
I would just remind the hon. Minister “that
out of 87 people who were detained under
the P. D. Act, there is not a single profiteer.
There is not a single hoarder, There i¢ not
a single smuggler. There is not a single
person who was indulging in espionage
activities. So, it is all a clear case of
political vindictiveness against the leftist and
progressive forces and in my own State of
Orissa, 27 CPI Members were detained
during the Chiness aggression absolutely
without any rcason and specially when we
held the first meeting of the kind denouncing
the Chinese attack and six moths thereafter
27 members of our Party including the
Party Secretary were put under detention So,
our past experience i9 bitter and aflier the
nia-sive mandate they won which hey say
they won for liquidating poverty, they are
now going to liquidate the very liberty of the
citizen of free India by this very Bill,

So, while opposing this, I also appeal to
Hon. Members of tlie House, that in view of
the reassurance given by the Minister that this
arbitrary power will not be abused, let it be
put statutorily in the Bill so that it may be
a safeguard and 1 request them tn support
my amendment. 1 hope this will be accepted
even by the Treasury Benches,

SHRI N. K SHARMA : I have already
moved my amendment No.65 It 1s a formal
one. This relates to <Clause3. The Bill
gives powers to Commissioner of Police,
Bombay, Calcutia, Madras and Hyderabad.
With the contemplated change in Criminal
procedure Code it is likely that more places
may be requiro.d where they may be posted
as and when necessary. So, I waat to
substitute—Commssioners of Police, wherever
they have boen appointed. This is more or
less a formal amendment and I hope my
friend Mr. Pant will agree to it.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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K. C. PANT) : I accept amendment No. 65
of Shri N, K. Sharma. I will surprise M.
Ditten Bhattacharyya by accepting hi
amendinent No, 23, He wants that thb Staté
Goveriment should communicate within 7
days. In the Bill it is ‘as soon as miy B’
I accept his amendment because it is a Central
Act and Centre has résponsibility to see
these things. That point wad by
several hon, Members, So, I would accept
his amendment also, [ heard the ‘othit hon,
Members also very carefully. Shri M.
Kalyanasundaram and  Shri  Dinen
Bhattacharyya said that this measure woukd
be used aghinst workers and peasants efc. ¢
Shri M. Kalyanasundaram said that wé

said that there was neéd to fight against right
reaction, but this would only strenghten right
reaction, In this House, he usually refés to
right reaction when he spaaks of Shri Plloo
Mody. In this case, he himsell says that
the opposition 1s cutting across party lines ..

SHRI M. KALYANASUNDARAM :
He has given them that opportunity,

14 00 hrs

SHRI K. C. PANT : There are différont
considerations which arc impelling different
parties to take different postures, but the
fact of the matter is this. Can he cite a
single instance where the Preventive Detention
Act or the preventive detention measures
have been used anywhere against the trade
union movements....

SHRI INDRAJIT GUPTA (Allpore) :
In hundreds of cases 1 can show him
hunhdreds of cases, What is he saying ?
Why docs he ask us to show thein here 7 Wé
cannot show them here, If he is interested
in séeing them, I shall give him thosé thses,

SHRI K. C. PANT : [ am intérested in
knowing. But let me complete my sentence...

SHR1 ATAL BIHARI VAJPAYERE :
The leaders of the Central Government
employees were detained.

SHRI K. C. PANT : Let ma compléte
my senience.

SHRI M KALYANASUNDARAM :
We shall give him copies of the diteniia
order ; he can exarmine themh and hé will
find thete nothing else but this,
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SHRI K. C. PANT : If hon. Members
do not want to Jisten to me, that is a diffe-
rent matter, The Preventive Detention has
not been used in any single case of a trade
union movement or trade union activity
which is legitimate......

SHRI DINEN BHATTACHARYYA : 1
shall give him two names. One trade union
worker by name Sonar Bhattacharya was
mjnduuh

SHRI INDRAJIT GUPTA: 1 was
detained in 1953 for allegedly having told
the workers 10 stage a demonstration before
the office of the Indian Jute Mills Agsocia-
tion. 1 was kept under preventive detention
for three months for this. This was the
ground brought against me The High
Court released me eventually, What is he
talking about 7 Was that not a legitimate
movement ?

SHRI K. C. PANT : This only con-
firms that the safeguards are effective.

SHR1 INDRAJIT GUPTA: 1 want
compensation for three months' deprivation
of my liberty. Will he compensate me ?

SHRI K. C. PANT : All these deten-
tions have helped him to come to Parliament
also.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : We can give him hundreds
of cases. Let him not tell us bogus things.

SHRI M. KALYANASUNDARAM :
He Is not going to change his mind......

SHRI K. C. PANT : 1 began by saying
that where possible, I was ready to accept
some of the amendments, ...,

‘SHRI M. KALYANASUNDARAM :
Bocause it helps him.

SHRI K. C, PANT : If hon. Members
have given an amendment, and I accept it,
1 think that there should be some apprecia-
tion of that fact.

There was reference to the relations of
India with foreign powers, and some hon.
Members wanted to delete it. I can only
assure them that this provision wil be used
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extremely sparingly. We have not used It
even in the past except on one oocasion
where it was found to be necessary. We
are not using this to curb criticism against
foreign governments, normally, but there are
occasions, and in fact, there was one
occasion where it was found mnecessary to
use this. 1canonly assure hon, Members
that it will not be used unless it becomes
absolutely essential. 1 can certainly give
that assurance,

SHRI M. KALYANASUNDARAM :
There are other methods for it.

SHRI ATAL BIHARI VAJPAYEE:
That applies to all the clauses.

SHRIK. C. PANT: With regard to
amendments 9, 18 and 53 and so on, there,
internal sccurity and public order are
invoived. [n the matter of public order,
the Constitution has laid the responsibility
primarily on the State Governments, and
we are here o help them  Afier the Pre-
ventive Detention Act at the Centre lapsed
on 31st December, 1969, or rather before
that, all the State Governments were asked,
and as I had explained yesterday, being
faced with the direct responsibility of
law and order, all the State Governments
barring one agreed that they needed such an
Act ; it was only Kerala which said that
they would only like this to be used for
maintenance of essential services etc,......

SHRI INDRAJIT GUPTA: Which
means that they were prodded by the Central
Government. The Centre prodded them.

SHRI K. C. PANT: Not all the
State Governments were run by our party.
My hon friend’s party was also in soms of
the Governments. Shri Atal  Bihari
Vajpayee's party was also in some of the
Governments, Other parties were &lwo
there. But there was a difference between
them and their partics. Those parties which
had undertaken the task Government
were far more respongible and being faced
with the direct task of maintenance of law
and order, they were much more responsive
to the needs of the situation. Therefore,
the State Governments said that they would
need the law. Today, these friends can say
that they do npt aced jt, but they shoyld ask
their State Governments or their members
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who were in those governments and werc in
power why they bad at that time felt the
necessity for such a law. This is the -real
point that they will have 1o consider.

DR. RANEN SEN (Barasat): I had
quoted,the mtatement of Shri C. Achuta
Menon, Chief Minister of Kerala, wherein
he has said that this is not needed in his
State, .

SHRI K. C. PANT : 1 mentioned that
the then Kerala Government said they
would like to confine it only to the mainte-
nance of essential services ctc. That was
the communication which we had received
at that time and which I placed before the
House yesterday and today. Asto what is
their opinion today, 1 cannot say.

SHRI M. KALYANASUNDARAM :
Can he place the whole Ictter before us.

SHRI K. C. PANT: It is his own
Government there ; he can get that letter,

SHR1 ATAl. BIHARI VAJPAYEE:
He is referring to the Jetter and says ‘you
get it from the Government there’.

SHRI M. KALYANASUNDARAM :
He is distoring the letter.

SHRI K. C. PANT: There was a
question asked why Commissioners of Police
are allowed to usc these powers. They are
in fact more senior officers than district
magistrates, If district magistrates can be
accepted, we can accept the Commissioners
of Police as well  They have to handle the
law and order situation on the ground.

SHRI JYOTIRMOY BOSU: A
Commissioner himself was imn the list of
spies, according to the intelligence repori 91‘
shri P. K. Bawn, DIG, 1B, he was in
contact with the British secret service agent,
Brig. Stevans.

SHRI K. C. PANT ; Conspiracies are

always in his mind.

Two amendments were moved for reduc-
ing the period of 12 days to 5 days and the
period of 22 days to 14 days. 1 do net
know if my hon. friends realise the Implica-
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tions of their own suggestions. In the old
scheme, 5 days are given for the grounds to
be communicated to the detenu and 12 duyas
are given for the State Government to- take
a decision, either to approve or to disapprove.
That scheme remains intact even here under
ordinary circumstances. In extraordipary
circumstances it will be extended ; within
15 days he will have to communicate the
grounds to the detenue and within 22 days
the State Government must make up Its
mind. If they reduce it to 5 days, the
detcnue may not have a chance cither to
put forward his case or have that examined
by the State Government. Surely they did
not intend to deprive the detenue of the
opportunity either to put forward his case
or for it to be considered by the Govern-
ment, 1 am sure they did not mean this,
but the amendment, if accepted, would lead
to this.

Then I am amazed that Shri Samar
Mukherjec, Shri Dinen Bhattacharyya, Shri
Mohammed Ismail as well as Shri Vajpayes
should have asked us to omit lines 9 and
10. Thesc lines enable us to use this
measure against blackmarketeers, hoarders

etc. 1 cannot undcrstand why they should
want this, of all provisions, to be taken
out.

SHRI DINEN BHATTACHARYYA
‘Maintenance of order’ is a para brahma
you can bring anything under it.

SHRI K. C. PANT: If you are
opposed to the principle of the Bill, that is
a different matter ; but having accepted the
Bill in its principle, this should be the last
provision to take out.

SHRI M. KALYANASUNDARAM :
Let us know what he means by the term,
‘maintenance of supplies aand services
essential to the community'. Can he categori-
cally say that it would be used only against
blackmarketesrs and none else. If the
railway workers, port workers, electricity
workers go on strike, you say you will not
proceed against them under this.

SHRIK., C, PANT: I have already
said that this enables us to proceed against
blackmarketcers, hoarders etc, I am
surprised that they want this out,
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SHRI INDRAJIT GUPTA: What is MR. SPEAKER : 1 shall put amond-
wrong with the Eassential Scrvices and ment No. 55 to the House.

Maintenances of Supplies A¢t already on the
statute book ?

SHRI K. C, PANT : That is prospec-
tive. Nobopdy sesms (0 realise this difference
between sn act being committed and the
court Jooking into it and preventive action
to prevent the act being commutied.

SHRI INDRAJIT GUPTA : Has the
Essenfial Services Act been used against a
singlc blackmarketeer 7§t has been in-
voked only to crush steikes of port and dock
workers, railway workers and so on.

SHRI K. C. PANT : Weon this sidc
are second to onc in this country in ow
concem for labour and this attempt to be the
spokesmen of workers to attract publicity 15
not fair,

Shri Panda's amendment also cannot be
accepted becausc action under the ordinary
law providing for penaltics will naturally
take time and preventive detention is re-
sorted to where rmmediate action is called
for 10 prevent mischief. 1 have been under-
lining this agan and again,

Since we are short of time, I would not
like to say anything more.

MR. SPEAKER : I ghall put amend-
ments Nos. 7, 8, 10, 11 and 12 to the House,

Amendmen's Nos. 7, 8 and 10 10
12 were pui and negatived.

MR. SPEAKER : [ shall put amend-
ments Nos. 18, 19, 20 and 22 to the House.

Amendments Nos. 18 to 20 and
22 were put and negatived,

MR. SPEAKER : The guestion is :

‘Page 2, line 37,—

Jor 'as won & may be"
substitute—

“within seven days” (23)
The motion was adopted.

Amendment No. 55 was put and
negatived

MR. SPEAKER : I shall put,amend-
ment No, 61 to the House,

Amendment No. 61 was put and
negaiived.

MR. SPEAKER : [ shali put amend-
ment No. 64 to the House,

Amendment No. 64 was put and

negatived.
MR SPEAKER : The question is :
Page 2,--
Jor lmes 20 and 21,
substitute —

“(«) Comnussioners of Police,
wherever they have been
appointed,” (65)

The motion was adopted.

MR. SPEAKER ;: As amendments 21,
53, 54 and 56 and 63 sought fo be moved
by Shri Dinen Bhattacharyya, Shri Vajapayee
and Shri Kalyanasundaram are the same
as carlier amendments moved, these are
barred and will not be put to vote. The
quostion is :

“That clause 3, as amended, stand
part of the Bifl"

The motion was adopted.

Clause 3, as amended, was added
to the Bilt.

Clause 4 was added to the Bill
CLAUSE 5 (POWER TO REGULATE
PLACE AND CONDI[IONS OF
DETENTION)

MR. SPEAKER: We go to clauss S,
There are some amendments.
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SHRI 8. A. MURUOANANTHAM
(Tirunelvell) :  Sir I move :

Page 3,—~
for lines 8 to 11, substitute—

to be detained i such
place and under such
conditions which are
applicable to special
class of political priso-
ners without lock-up in
cells.” (13)

Il{a)

SHRI DINEN BHATTACHARYYA :
1 move :

Page 3, lines 9 and 10,—

omit “mcluding conditions as
to maintenance, discipline and
punishment for breaches of
discipling,” (24)

SHRI M. KALYANASUNDARAM :
I have an amendment No. 14, There is
no other placc wheic' it can bc moved ; so,
I shall move it now.

MR. SPEAKER : 1ltisa ncw clause ,
itis a separatc one. Let us first take up
clause 5 ; then you can move it_later on.

SHRI M KALYANASUNDARAM :
There is no other place for taking it up
and so I move :

Page 3,—
after line 17, insert—

5 As Every person in respect
of whom a detention order
has been made shall be
cligable to resonablc allow-
ances to be fixed by the con-
cerned Governmont, for the
maintenance of the family
and dependents of the
detenue, which shall include
the  education of the
children,” (14)
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MR. SPEAKER : Now that you have
moved....,.

The amendments 13 and 24 are to
clause 5.

*SHRIS. A. MURUGANANTHAM :
Mr. Speaker, Sir, we are totally oppesed to
the Bill in full, and in our view it is blackast
piece of legislation. I was mysell a viotim
twice under such a law. For 150 years
our country was cruelly subjected to the
oppressive tulc of British lmperialism. The
people of our country, after a lpng and
arduous struggle achieved Independence,.
But fificen days after declaring our countsy
as a Sovereign Democratic Republic, i.¢..
11th February, 1950, 22 innocent aud
unarmed political prisoners in Salem Jail
were killed, In Cuddalore also the pri-
soners were shot dcad. When this Govern-
ment 1s armed with such powers, why should
the Government be granted more powers,
under a new law ? There is absolutely no
need for such arbitrary powers. Every
citizen of the country has the fundamental
right to freedom for political activity. It is
not proper that the political prisoners shoyid
be put mn the jail without trial. Worse still
is t confine such political prisoners in
lock-ups, where they do not have freedom
cven to move around within the prison
also. Hence my amendment not (o kesp
such prisoners in lock-ups. They should
be allowed toexercise their freedom. That
is why ! have moved my amendmeat and
I hope that the Government will accept it.

SHRI DINEN BHATTACHARYYA :
In my amendment which I have moved
1 have asked for the omission of “including
conditions as to maintenance, discipline
and punishment for breaches of discipline,”
on page 3.

Now, Shri Badrudduja has beqn arrestad.
Mr. Sasanka Shekhar Sanyal, bis counse},
wanted to meet him in jail. He was asked
to go there by the jail authorities, but on
I'Elﬂlliﬂt the jﬂi.l gate, Mf. sw‘lam h
also a member of the Rajya Sabha, wae
told by the jail authorities that “the Secretary,
Home Department, has asked uys npt to
allow you to see Me, Badrudduja.” This is

* The Original speech was delivered in Tamil,
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the discipline. Then, Mr, Sanyal asked
him, “Under what law and under what
rule you aré¢ asking me not to see Mr.
Badrudduja who has been arrested undet
mere suspicion and kept asa detenue 7"
The Home Socretary had no answer to this,
and he only said, “I will askthe Law
Department to inform you utder what
rule you &r¢e not permitted to see the
detenu.” This is the condition ; this 18 the
discipline imposed on the detenu. S0, 1 want
fo state emphatically that the authorities
want the impose these rules and always
use these rules according to their own
whims, and the detenu does not get any
opportunity to have even the minimum
facilities, not to speak of a decent life.
in the jail. So, I am moving this amend-
ment in order that these things should go,

SHRI M KALYANASUNDARAM
I have given an amendment to clause 5.
1 am also opposed to the provisions of
olause 5 as they arc. Clause 5a) says :
“to be detammed in such place and under
such conditions, including conditions as to
maintenace, discipline and punishment for
breaches of discipline, as the appropriate
Government may, by general or special
order, specify :* Tt will lead to all sorts
of discrimination from State to State.
Already, the detenus in my State arc classi-
ficd as C class prisoners. Thesc prisoners
are not even eligible for coffee or anything
in the moming. They are treated just as
ordinaty criminals in somc States. In
some other States, there are two divisons —
first class and second class. So, there should
be uniformity,

Thed, when you want to detain, only
political prisoners are to be detained. My
amendment only secks to treat them as
political prisoners. Cannot the Government
g0 even to that exteat? Even in this res-
pect, should we follow the old British
tradition in the matter of treatment ? Yester-
day, 1 was astonished when the estoered
Minister of State in the Ministry of Home
Affdirs, Shri Pant, was quoting from Rajaji
for justification. Rajaji has been discarded
by history, And be is now quoting from
Rajaji for justification. He said that he
is more progeessive than Rajaji. Today,
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he Is quoting from Rajaji who in 1950 was
holding a high position, '

2%

Now, to maintain discipline, there are

the jail manuals in all the States.
(Interruption.)
14 24 g,

[SHRI R. D. BHANDARE in the Chalr]

The jail manuals are there. The State
Governments are competent to deal with
any breach of discipline inside the jails.
The rules are also there. Why do you
want this to be specifically mentioned here ?
If you want to improve it, it is all right,
But this will make matters worse. Inside
the jails, there has been shooting, there has
been lathi charge. For instance, in the
Cuddalore jail and in the Salem jail, the
jail warders and the jail superintendents
have been beating the detenus [ was one
of those who was beaten. Every hair in
my head was plucked inside the jail These
have happened in the past. Today, you
are asking the jail authorities to behave mn
the same way as they behaved during the
days of the British of in the earlier days
after we achieved freedom This clause
should not be there in this Bill

Then, 1 have suggested that cvery person
detained shall be cligible to a reasonable
allowance to be fixed by the concerned
Goverament for the maintenance of the
family and dependants of the detenu, which
shall include the education of such children.
When you deprive him of his liberty with-
out any charge or conviction, should
you not be humanitarian and give him this
allowance, treating him as & decent human
being and not as a convict ? If you think
that only by enforcing this Act you can
maintain the internal security of the coun-
try, revise your. budget and plan allocations,
construct mote jails and purchase more
arms to be kept in il for maintaining
discipline. Jatin Das fought for the rights
of political prisoters and died after starving
for 37 days. You might not have known
that history. An least fead that history
and bear that tradition. You are the son
of an illustrious fatber, Don’t support this
Bill, Butif you are forced to do it, do
not have this cisuse, Or, at least scoept
my amendment,
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SHRI K. C. PANT : S§ir, on the first
point, there appzars to be an impression in
the mind of my hon. friend that this
measure is going to be used against political
opponents, That is not s0. As I explained
vesterday, we are certainly not against
political dissent,

SH.RI M. KALYANASUNDARAM :
You said, this will be directed against
Naxalitcs, Are they not political workers ?

SHRI K., C. PANT : If they resort to
violent means which may bring them under
the mischief of this Act, certainly this Act
will be used against them. We can have a
regular debate on this if he wants, but there
is a difference between political dissent and
violent methods. Political dissent is the
basis of democracy. But the condition for
the success of democracy is that pcaceful
methods must be  resorted to, If one
accepts that violent methods can be used to
subvert the State or change the Government,
that is not a democratic method at all.

SHRI M. KALYANASUNDARAM :
Even Gandhiji said, for self-defence, you can
usc violence.

SHRI K. C. PANT : There can be no
confusion of ideas so far as this basic
thing 15 concerned. We must ensurc that
violent methods are not used which would
destroy the fabric of democracy. If this
basic point is not clear to him, no matter
what I say, [ cannot explain our purposes...

SHRI M. KALYANASUNDARAM : Is
not the jail manual adequate to maintain
discipline 7 Why have this clause ?

SHRIK.C. PANT : I am only trying
to explain our approach to this problem,
We in this country are proud of the freedomns
we have. We have freedoms of association, of
speech, etc., epshrined in our Constitution,
We have just had an elecion of which we
can be proud, Ours is the biggest demo-
cracy in the world, 5o many people peace-
fully taking part in the elections and
expressing their political visws through the
ballot box.

AN HON, MEMBER : Ha, ha |
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SHRI K. C, PANT : Bven the bhon,
member who says “Ha, ha” hegs beep
elected by the people. Or, does bhe believe
in Mr. Madhok’s theory about
treated ballot papers ?

SHRI ATAL BIHARI VAJPAYEE ;
You persuade Shri Gokhale to order an
inquiry.

SHRI K C. PANT: Therefore, we are
proud of our record of freedam and demo-
cracy in this country and I think we have
1o preserve this record. For this purpose
if we have to encroach upon the freedom
of a few individuals who are out to destroy
this system, I think this House should not
grudge this power.

SHRI INDRAJIT GUPTA: What is
this long lecture about freedom and demo-
cracy ?

SHRI DASARATHA DEB (Tripura
East) : T was detained in the Agaitala jail and
even though 1 was a Member of Parliament
I was treated ...

MR, CHAIRMAN ; Let him resume
his seat. The Minister is not yielding,

SHRI K. C. PANT : 1 am sorry to find
that my hon. fiiend, Shri Indrajit Gupta,
who is normally not agitated is today...
(Interruptions) So many general remarks
were made here during the course of the
discussion and I have simply givem the
general approach of the government in
this matter and Shri Indrajit Gupta, who
is usually fair to the other members of this
House is less than fair to me today.

So far as amendment No.13 is concerned,
cven under the Preventive Detention Act,
1950 the question regarding the place of
detention was Jeft to be decided, according
to the circumstances of each case, by the
detaining authorities themselves and this is a
reasonable arrangement and it worked satisfac-
torily in the past,

So far as amendment No. 24 goes, If
you accept this amendment then perhaps
clause 5 would be left very very vague, In
this context, a specific point 'was vaised
just now that some counsel wemt io rest
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[8bri K. C. Pant]

Shri Badrudduja and he could not meet
him.

AN HON, MEMBER : He was not
only a counsel but a member of the Rajya
Sabha,

SHRI K. C. PANT : Whatever it is, he
went in the capacity of a legal counsel.
We will have totnquire into this particular
aspect of a counsel having gone and not
being able to meet him. 1 shall make
enquiries,

SHRI M. KALYANASUNDARAM :
Why could théy not be treated as political
prisoners ? They should be allowed the
courtesy of regular letters, interviews etc.

SHRI K. C. PANT : There is no special
class known as political prisoners,

So far as amendment No 25 goes, | do
not hnow whether it has been moved,

MR. CHAIRMAN : It
moved.

has not been

SHRI1 K. C. PANT : So far as that goes,
it is a suggestion for a new provision, 1 do
not want to go into all the details though I
have them here, This is essentially a
matter to be decided by the detaining
suthority, having regard to the circumstances
of each case. If at all it is considered
necessary by the appropriate government
to grant anty such allowance, that would
be in the nature of ex gratia payment. |
cannot vouch for the fact, but I did make
enquiries this morning as to whether the
State Governments did make such ex gratia
payments and 1 was told that they do it in
deserving casés. I have asked for further
Facts. 1 canndt say anything more at this
stage.

MR CHAIRMAN : I will now put
amendment No, 13 to the vote of ihe
House,

Amentiment No. 13 was put antl
negutived

MR. CHAIRMAN : 1 will wow pint
amendment No. 24 to the vote of the Houss,
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Amendment No.2¢ was pul ahd
negatived,
MR. CHAIRMAN : The question s :

“That clause 5 stand part of the
Bill."”

The motion was adopled

Clause 5 was added to the Bill.

MR. CHAIRMAN : Now 1 am putting
amendment No.14, seeking to insert a new
clause, SA, to the vote of the House,

Amendment No. 14 was put and
negatived,

MR. CHAIRMAN : The question is,

“That clause 6 stand part of the
Bl

The risotion was adopted.

Clause 6 was added 1o the Bill

Clause 7--(POWERS IN RELATION
TO ARSCONDING PERSONS)

SHRI S. A, MURUGANANTHAM :
Sir. I move :

Page 3, line 34,—
(mit "*and his property” (15)

SHRI M, KALYANASUNDARAM : In
the case of & persont wanted under the Act,
if he goes underground, his property is to
be attached and his family is to be teased.
This is wéry dtrocious, The properfy mby
be the property of the family. If a small
peatant, who may be having two acres of
Jand or a# small house to liwe in with his
family, evades arrest and is not found
ity will stach his property and will tease
the fnetibers of his fadly. This i o
British daditlon. Wt ait all ibmiting 30
much adouit Yahya Khert's miiftary atrodhy
in Bangla Desh, This is what is golfig te
happen here if this measore is there. This is
very bad aiid he skould rethove it,
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*SHRI 8 A, MURUGANANTHAM :
Mr. Chairman, instead of taking steps to trace
the offender who has gone underground,
what the Government want to do is to
starve the family of the offender by confisca-
ting the property, which may rightfully
belong to the family and not merely to the
offendgr. Buring our Independence struggle,
when  non-cooperation movement and
Satyagraha were taking place, the whole
village was penalised for the simple reason
that a person of that village participated in
that struggle The Government cannot
conflscate the property of the family simply
because they are unable to trace the offender.
That is why I have moved my Amendment
to omit the words *“and his property" in
line 34 on page 3 of the Bill.

SHRI K. C. PANT : I was listening to
Shri Kalyanasundaram who chose to rifer
to Yahya Khan's atrocities in the context
of this clause and his amendment. The
only conclusion 1 can draw from that 1s
that he is probably accustomed to over-
stating his case, because *this is a gross
overstatement of any case that he mught
have. After all, hercisa case in which
after due processes of law Lhe magistrale
will issue a warrant etc, a man will go and
try to arrest somebody This man, who is
sought to be detained under law, goes
underground as he was about to say.

SHRI M. KALYANASUNDARAM : 1
am not ashamed of that word It 1
perfectly right to go underground if the
police misbchave,

SHRI K. C, PANT : If he gets excited,
he might give more away than he intends
to. So, I think, he should not get excited.
I was only saying that this man delibera-
tely evades detention and, therefore, he
does not allow the law to take its course. ..

SHRI M. KALYANASUNDARAM :
Because the Idv is bad.

SHRI K. C, PANT : This is my precise
soint. If Parliament passes a law, you
have to accept it. This is one of the
fisciplines of democracy. Whether you are
yn this side or that side, you must accept
t. The day you accept this, that day you
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will be a true democrat, not till then. There-
fore, this will have to stay.

MR. CHAIRMAN : Now, I put Amend-
ment No.15 to the vote of the House,

The question is :

‘Page 3, line 34,——

Omit “and his property” * (15)
’ The Lok Scbha divided
Divivion No. 6) AYES 114.47 hrs,

Bade, Shri R. V.
Balathandayutham, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri S. M,
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri 8. P.
Bhaura, Shri B. S.

Bosu, Shri Jyotirmoy
Brahman, Shri Rattanlal
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chauhan, Shri Bharat Singh
Chittibabu, Shri C.

Das, Shri R. P.

Deb, Shri Dasaratha

Deo, Shri P. K.
Dhandapani, Shri

Dhote, Shri Jambuwant

The original speech was delivered it Tamil.
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Dutta, Shri Biren
Ghosh, Shrimati Bibha
Gupta, Shri Indrajit
Haldar, Shri Madhuryya
Halder, Shri Krishna
Hazra, Shri Maroranjan
Janardhanan, Shri C.
Jha, Shri Bhogendra
Jorder, Shri Dinesh
Kalyanasundaram, Shri M.
Lalji Bhai, Shri
Madhukar, Shri K. M.
Manjhi, Shri Bho'a

Manoharan, Shri K.
Modak, Shri B. K.
Modi, Shri Ploo
*Mohammad Yusuf, Shri

Mukherjee, Shri Samar

Muruganatham, Shri 8. A,
Narendra Singh, Shri
Pandey, Dr. Laxminarain
Pradhan, Shri Dhan Shah

Rao, Shri M. Satyanarayan
Reddy, Shri Eawara

Roy, Dr, Saradish

Saha, Shri A, K.
Sambhali, Shri Ishaq

Sen. Dr, Ranen

Sen, Shri Robin
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Sharma, Shri R. R,

Sivasamy, Shri M. S.
Subravelu, Shri
Ulaganambi, Shri R. P,
Vajpayee, Shri Atal Bihari
Verma, Shri Phoo! Chand
Vishwanathan, Shri G.
Yadav, Shri G, P,

NOES
Afzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Ambesh, Shri
Ankineedu, Shri
Ansari, Shri Ziaur Rahman
Arvind Netam, Shri
Asgar Hussain, Shri
Aziz Imam, Shri
Babunath Singh, Shri
Bahuguna, Shri H. N.
Banamali Babu, Shri
Barman, Shri R. N.
Bassappa, Shri K.
Basumatari, Shri D,
Bhargava, Shri B. N.
Bhatis, Shri D. D.
Bhuvarahan, Shri
Chandrakst, Shri Chandulal

Chandrashokharappa, Shri T. V.

*Wrongly voted for Ayes

M aintenance of Internal 244



245 Resl. re,

Chaturvedi, Shri R. L.
Chavan, Shri Yeshwantrao
Chawla, Shri A. N.
Chhotey Lal, Shri
Choudhury, Shri Moinul Haque
Chutten Lal, Shri

Das, Shri Dharnidhar
Deo, Shri S, N, Singh
Deshmukh, Shri K. G.
Dhamankar, Shri

Dharia, Shri Mohan
Dinesh Singh, Shri
Dumada, Shri L. K.
Dwivedi, Shril Nageshwhr
Gandhi, Shrim!i. Indira
Ganesh, Shri K. R.
Gautam, Shri C. D,
Gavit, Shri T. H.

Ghosh, Shri P, K.

Gill, Shri Mohinder Singh
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gotkhinde, Shri

Gopal, Shri K.

Gounder? Shri T. N. T.
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri

Ishaque, Shri A. K. M.
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Judeja, Shri

Jaffer Shariff, Shri C. K.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Joshi, Shri Popatlal
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kahandole, Shri Z. M.
Kakoti, Shri Robin

Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kapur, Shrl Sat Pal
Kasture, Shri A, S,
Kavde, Shri B. R.
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kureel, Shri B. N,
Lutfal Haque, Shri
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mehta, Dr. Mahipatray
Minimata Agamdas, Shrimali
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagannath
Modi, Shri Shrikishan
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Mohammad Tahir, Shri
Naik, Shri B. V.
Nimbalkar, Shri

Oraon, Shri Kartik
Oraon, Shri Tuna

Oza, Shri Ghanshyam
Pahadia, Shri Jagannath
Pandey, Shri N. N.
Pandey, Shri R. S.

Pant, Shri K. C,

Paokai Haokip, Shri
Parthasarathy, Shri

Patil, Shri S. B.

Patil, Shri T. A.

Peje, Shri S. L.

Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri

Raju, Shri P, V. G.

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.

Rao, Shri Jaganath
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Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varandaraja
Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Samanta, Shri §. C.
Sankata Prasad, Dr.
Satish Chandra, Shri
Satpathy, Shri Dcvendra
Savant, Shri Shankarrao
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Dr. H. P.

Shashi Bhushan, Shri
Shastri, Shri Shivpujan
Shetty, Shri K. K.
Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Kedar Nath
Sinha, Shii Dharam Bir
Sinha, Shri N. K.,

Sokhi, Shri, Swaran Singh
Stephen, Shri C. M.
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Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
Tiwary, Shri K. N.

Tombi Singh, Shri N.
Vekaria, Shri

Verma, Shri Balgovind
Yadav, Shri Karan Singh
Yadav, 8hri N, P.
Yadav, Shri R. P.

MR. CHAIRMAN : The result* of the
division is :

Ayes 56 ; Noes 145,
The motion was negatived.

MR. CHAIRMAN : Now 1 put
clause 7 to he vote of the House.

The question is :

“That Clause 7 stand part of the
Bill.”

The motion was adopted.
Clause 7 was added to the Bill.

Craust B. (GROUNDS OF ORDER

OF DETENTION TO BE DISCLOSED

TO PERSONS AFFECTED BY THE
ORDER)

SHRI DINEN BHATTACHARYYA :

Sir, 1 beg to move :
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for lines 13 to 15, substitute—

“detention, produce him (the man
who has been detained) before a
court of law to be tried umder the
existing law.” (28)

This is the crux of the whole thing that
I want to put before the House. The Bill
empowers the cxecutive authority to detain
a man merely on suspicion and without
giving him an opportunity to go to any
court of law. My amendment is this that
if anybody is detained, he may be put in
jail for five days after which he must be
brought before a court of law to be tried
under the existing law. I don’t understand
why the Government which is so proud of
its big majority is afraid of giving a person an
opportunity to be tricd under the law.
Why should they not give him an opportu-
nity to at least defend himself that he is not
guilty of the charges which are brought
against him and the Government should
accept it. Hon. Minister, Mr. Pant is every
time referring to democracy, liberty and
freedom. Where will the freedom go if the
little fundamental rights that we have in the
Constitution are sought to be whittled down
by this Bill ?

So, my point is that a man who has been
detained will after five days be brought
before a court of law and an opportunity
given to him to get the benefit of the existing
law and all charges that are brought against
him should be made knmown to him and
after that, il he was found guilty, then you
can very well put him in jail. I am not
against putting anybody in jail if he was
really guilty of any charge. Without
establishing he charges against anybody,
how can you detain a person year after year
and there is no limit to the detention. So,
while | oppose the whole Bill, I want to

*The followiagg members also recorded their votes :

Ayes :

Dr. Jivraj Mehta, Shri Krishna Menon, Prof. S. L. Saxena, Sarvashri Shiv Shanker
Prasad Yadav, Bhagirath Bhanwar, M. S. Purty, Saroj Mukherjee, E. R.

Krishnan, B. N. Reddy and Gadadhar Saha.
Noes : Sarvashri D. P. Yadava, Hari Singh, Ram Bhagat Paswan, H. R. Gokhale,

B. P. Maurya,

Shrimati Savitri Shyam, Sarvashri V. B, Tarodekar, Mulki Raj

Saini, Dr. Govind Das Richhariya, Sant Bux Singh, Dalip Singh, Darbara Singh,
Genda Singh, Shankar Tewari, K. C, Pandey, S. P. Verma and Mohsmmad

Yumfo
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[Shri Dinen Bhattacharya]

emphasize that nobody should be detained
without being brought to the court of law
within five days of detention.

SHRI M. KALYANASUNDARAM :
A word, Sir.

MR. CHAIRMAN :
short. No, please.

Time is very

SHRI S. M. BANERJEE (Kanpur):
This is a fascist measure they are rushing
through this House. Can't you allow us
to say & word, Sir ?

MR. CHAIRMAN : Mr. Banerjee,
kindly take your seat first. You had agreed
that there will be guillotine after 2,30,

SHRI S. M. BANERJEE : Not at all.

MR. CHAIRMAN :
this Bill before 3 p. m.

We have to pass

SHRI S. M. BANERIJEE :
agree to it.

We did not

SHRI PILOO MODY (Godhra):
How can you pass it before 3 p.m.? 1
have yet to speak.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
This is what hon. Shri Kalyanasundaram
said yesterday :

“Let the Minister reply to-day and Jet
Mr. Vajpayee also reply to-day. Let us
take up the clausc by clause consideration
tomorrow and finish it by 3.30 p. m.”

The Speaker’s ruling is :

“The decision on time limit was un-
animously adopted by the House Now
1 want {o put it to the House.”

«(Interruptions)

SHRI PILOO MODY : 1 don‘t think
the Minister of Pasliamentary Affairs should
be sllowed 10 interfere with the proceedings
of the House.
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SHRI S. M. BANERJEE » :As a
Member of the Business Advisocy Come
mittee, I made it clear to the hon. Speaker
when he was in the Chair that the time will
have to be extended. The House is supreme
and it can extend the time.

MR. CHAIRMAN: Mr.
sundarani. "

Kalyana-

SIIRI K. N. TIWARY (Bettiah) : The
House never agiced for extension of time,
1t was decided that by 3-30 P.M. the whole
busingss will be finished. So, unless you
tahe the opinion of the House whether they
agree or not, how can the time be extended ?

SHRI M. KALYANASUNDARAM :
You send the wholc opposition out and have
it passed,

SHRI K. N. TIWARY : 1t does not
depend upon the opposttion ; the whole
House does not mean opposition only.

SHRI M. KALYANASUNDARAM :
You called me, Mr. Chairman.

MR. CHAIRMAN :
continue.

Yes, you may

SHRI M. KALYANASUNDARAM :
Clause 8 is very dangerous, e«specially sub-
section (2) which says :

Nothing in sub-section (1) shall
require the authority to disclose facts
which it considers to be against the
public interest to disclose.

Who is the authority 7 The third grade or
fourth grade police officer, who collects
information. That information will be piled
up in the D.LG's office and cyclpstyled
grounds will be prepared and those grounds
are put as vague as possible.

MR. CHAIRMAN : You are repeating
the same polit,

SHRI ' M, 'KALYANASUNDARAM :
1 am not repeating. I bad the privilege of
being served with so' mary  detention
charges ; when 1 wedt . through them, |
found them all quite vaghe. ‘The informa-



253 Resl., re,

tion is furnished by the Special Branch
constable not even the Inspector, These
ate the facts, Even in respect of furnishing
of the information, here you say, details will
not be disclosed. Why should it be so?
Why should they be afraid like this ?

If KaJyanasundaram happens to be agent
of China, it is your duty to expose him
before the people.  Say, here is such and
such cvidence that Kalyanasundaram has
such and such link with China That is an
honest way of dealing with political oppo-
nents, | am not here to shield anyhody
who 1s anti-national Whoever may be in
the Commumst party, this country is his
country, He s a citizen of this country.
Only when he treats this country as his
country could he come here. These police
officers can make any number of concocted
charges ; 1 havc myself been a victim of so
many concocted charges. Honest commu-
nists are victims of so many such concoc-
tions. You do not want to digclose the
details. He cannot appeal against the
police  Are you going to be defended only
by the Police ? This Act is going to be
implemented by the Police. This Act is
going to be cnforced by the Police.
Grounds will be supphed by the Police.
The Advisory Committee will become a
farce. It will be guided by the Police.
Government will be guided by the Police.
You know the fate of those who were only
guided by the Police. In this way, you are

not going to save democracy, but you are
destroying democracy.
SHRI K. C. PANT: The provision

contained in sub-clause (2) of Clause 8 is
. based on the Constitutional provision con-
tained in Art, 22(6). Even il this provision
may not be used, it is essential in the public
fnterest that the autbority should be there
for not disclosing facts which are considered
against public interest to be disclosed.
'In certain types of cases, the facts cannot
'e disclosed in public interest. I do not
qwant to specify those cases, but my hon,
friends can understand the types of cases
that 1 am referring to. In those cases,
vevealing the facts to the detenus can [further
jeopardise the interests of security. Thete
\are certain types of detenus under this Act,

o can be made detenws, and if you reveal

facts to them, that can be a dangerous
m‘;.' Many of the reports are intelligence
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reports, and it may lead (0 exposure of
sources for those reports. So, hon.
Members can well understand that there are
various implications. But the ficts are
placed before the advisory body, and when
my hon. friend says that the grounds are
very vague and very sketchy and so on,
may 1 remind him that the Supreme Court
has given various rulings on this, and the
effcct of it is as follows, Firsily, the grounds
communicated to the detenus should be
sufficient to enable him to make an effective
representation and the court may examine
whether the grounds are sufficient or not.
Sccondly, the grounds furnished should not
be wvague, and the courts can examine
whether or not the grounds are vague,
Thirdly, the grounds should not be irrelevant,
and the courts can go into the question of
the relevancy of the grounds.

SHRI M. KALYANASUNDARAM :
You will kick me inside jail, and you are
asking me to go to the court even to know
the details of the grounds.

SHRIK. C. PANT: I am afraid that
even 1n a murder case, when a man is just
apprehended for murder, even hen, he has
to be kept in jail. The arguments can go
on, and sometimes a man goes in appeal
right up to the Supreme Court, and some-
times he has to spend one year in jail till his
case is decided.

SHRI DINEN BHATTACHARYYA :
But there are specific charges against him,
The detenu knows what the charges are.

SHRI K. C. PANT : I am only
pointing out that sometimes even under the
ordinary law, detention is inevitable, even
while the casc is being tried .....

SHRI S. M, BANERJEE :
knows the charges.

But he

SHRIK. C, PANT: So, thess things
have to be seen in their totality, and the
best way of preventing the mischief of this
Actis to stay away from those activities
which will bring the mischief of this Act
into play.

MR. CHAIRMAN :
amendment No. 28 to
House.

1 shall mow put
the wvote of the
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Security, and Bill
[Mr. Chairman] Dutta, Shri Biren
The question is : .
‘Page 4, for lines 13 to 15, substi- Ghosh, Shrimati Bibha
e Guha, Shri Samar
::'a“:.‘;"'};;;"":?u;‘;‘;) e Gupta, Shri Indrajit
court of law fo be tried under the  aidar, Shri Madhuryya

cxisting law.” ' (28)

Haldes, Shri Kri
Let the Lobby be cleared. i Krishna

The Lok Sabha divided : Hazra, Shri Manoranjan
Janardhavan, Shri C,

Division No. 7] AYES [15.064 hrs,
Bade, Shri R. V. Jha, Shri Bhogendra
Balathandayutham, Shri Joarder, Shri Dinesh
*Banera, Shri Hamendra Singh Kalyanasundaram, Shri M.
Benerjee, Shri S, M, Krishnan, Shri M. K,
Berwa, Shri Onkar Lal Lalji Bhas, Shri
Bhattacharyys, Shri Dincn Madhukar, Shri K. M,

haryys, Shri Jagadi
Bhattacharyys, Shri Jagadish Manjhi, Shri Bhola

Bhattacharyya, Shri S. P,
Manoharan, Shri K,

Bhaura, Shri B. S,

Menon, Shri Krishna
Bosu, Shri Jyotirmoy

Modak, Shri B, K,
Brahman, Shri Rattanlal

Mody, Shri Piloo
Chandrappan, Shri C. K.

Chauhan, Shri Bharat Singh Mohanty, Shri Surendra

Chittibabu, Shri C. Mukherjee, Shri Samar

Mukherjee, Shri Saroj

Das, Shri R. P.

Deb, Shri Dasaratha Muruganathem, Shri

Deo, Shri P. K. Narendra Singh, H. H. Maharaja
Dhandapani, Shri Panda, Shri D, K,

Dhote, Shri Jambuwant Pandey, Dr. Laxminarain

*He voted by mistake from a wrong seat and latter informed the Speaker acoordingly.
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Pradhan, Shri Dhan Shah
Purty, Shri M. 8,

Rao, Shri M. Satyanarayan
Reddy, Sl;ri B. N.

Roy, Dr. Saradish

Saha, Shri A. K.

Saha Shri Gadadhar
Saksena, Prof, S, L.
Sambhali, Shri Ishaq

Sen, Dr. Ranen

Sen, Shri Robin

Sezhiyan, Shri

Sharma, Shri R. R.
Sivasamy, Shri M. S,
Subravelu, Shri

Swatantra, Shri Teja Singh
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand

Viswanathan, Shri G.

Yadav, Shri G. P.

]

NOES
Afzalpurkar, Shri Dharmarao

Ahirwar, Shri Nathu Ram

Ambﬂh: Shri

Securiry, and Bill
Ansari, Shri Ziaur Rehman

Asgar Hussain, Shri

Babunath Singh, Shri
Bahuguna, Shri H. N,
Banamali Babu, Shri

Barman, Shri R, N.

Barupal, Shri P. L.

Basappa, Shri K.

Basumatari, Shri D,

Bhargava, Shri B. N.

Bhatia, Shri D. D.
Bhuvarahan, Shri
Chandrashckharappa, Shri T, V.
Chaturvedi, Shri R. L.
Chavan, Shri Yeshwantrao
Chawla, Shri A. N,

Chhotey Lal, Shri

Choudhury, Shri Moinul Hague
Chhutten Lal, Shri

Dalbir Singh, Shri

Dalip Singh, Shri

Darbara Singh, Shri
Deo, Shri S, N. Singh
Deshmukh, Shrl K. G,
Dhamankar, Shri
Dharia, Shri Mohan
Dinesh Singh, Shri

Maintenance of Internaé 2%
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Duomada, Shri L. K.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gavit, Shri T. H.
Geads Singk, Shel
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh
Gohain, Shri C. C,
Gokhale, Shri H. R.
Gotkhinde, Shri
Gopal, Shri K.,
Gounder, Shri T. N. T,
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Singh, Shri
Ishaque, Shri A. K. M.
Jadeja, Shri
Jaffer Shariff, Shri C. K.
Jamilurrahman, Shri Md.

Jha, Shri Chiranjib
Joshi, Shri Popatlal
Kadam, Shri Dattajirao
Kabandole, Shri Z.M.
Kakoti, Shri Robin
Kale, Shri

Kamalz Prasad, Shri

JUNE 1, 191

Security, and Bill
Kambile, Shri T, D.

Kapur, Shri Sat Pal
Kasture, Shri A, S.
Kavde, Shri B, R.
Kedar Nath Singh, Shri
Kiska, Skei A, K.
Kureel, Shri B. N,
Lutfal Haque, Shri
Majhi, Shri Gajadhar
Malaviya, Shri K. D.
Malhotra, Shri Inder J,
Maurya, Shri B. P,
Mchta, Dr, Jivraj
Mehta, Dr, Mahipatray
Minimata Agamdas, Shrimati
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mishra, Shri Jagannath
Modi Stiri, Shrikishan
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mohsin, Shri

Naik, Shei B, V.
Nimbaikar, Shri

Orpon, Shri Kartik
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Orron, Shri Tuna Rana, Shri M, B, v

Ouza, Shri Ghanshyam
Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pu;dcy, Shri K, C.
Pandey, Shri N. N
Pandey, Shri R. S.

Pant, Shri K. C.

Paokai, Haokip, Shri
Parashar, Shri Narain Chand
Parthasarathy, Shri
Paswan, Shri Ram Bhagat
Patil, Shri, S. B*

Patil, Shri T. A,

Peje, Shri S. L.

Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri‘P. V.G

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabal A.
Rao, Shri Jaganath

Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varandaraja
Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Richhariya, Dr, Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Samanta, Shri 5. C,

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sarkar, Shri S. K.

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankarrao
Savitri Shyam, Shrimati
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Dr H. P.

Sharma, Shri Madhoram
Shashi Bhushan, Shei

Shastri, S_hri Ramanand
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Shastri, Shri Shivpujan
Shetty, Shri K. K.

Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Shukla, Shri B. R.
Siddayya, Shri S, M.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri N. K.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M,
Surendra Pal Singh, Shri

Suryanarayana, Shri K.

Swamy, Shri Sidrameshwar
Tarodekar, Shri V, B.

Tiwary, Shri K. N,
Tombi Singh, Shri N.
Vekaria, Shri

Verma, Shri Balgovind
Vikal, Shri R. C,

Yadav, Shri Karan Singh
Yadav, Shri N. P.

Yadava, Shri D. P,
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Security, and Bill

MR. CHAIRMAN : The result* of
the division is :

Ayes 66 ; Noes 158.
The motion was negatived
MR. CHAIRMAN : The question is :
“That clause 8 stand part of the Bill”
The motion was adopted.
Clause 8 was added to the Bill.

AN HON. MEMBER : It is past three
now. What about the Punjab Budget duc
to be presented at 3P. M. ?

15.00 hrs.
[MR. SPEAKER in the Chair}

MR. SPEAKER : I think when membcrs
settled about the time they did not care
for the technicalities. I wanted to put it
to the House at 2.30 P. M. But they said
*No’.

SHRI INDRAIJIT GUPTA : The
Minister of Parliamentary affairs read out
the record just now ; itis 3.30 P. M,

MR. SPEAKER : Anyway it is not
a constitutional provision that it must come
at 3 P. M, It can come after the Bill.

SHRI ATAL BIHARI VAJPAYEE:
We would like to hear the Minister.

MR. SPEAKEBR : This Bjll must first
be disposed of ; this is the third extension
we are having.

SHRI ATAL BIHARI VAJPAYEE ;
W here 13 the Budget ?

* The following members also recorded their votes :—

Ayes : Sarvashri Shiv Shanker Prasad Yadav, E. R. Krishnan and Somnath

Chattorjes ;

Noes : Sarvashri Dharnidhar Das, C. D. Gautam, Ankineedu, R. P, Yaday, Shankar
Tewari, J, G. Kadam and C. M, Tewari
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SHR] INDRAJIT GUPTA .: Your State
will be without a budget.

MR. SPEAKER : Docs not matter ;
we are without many other things. I think
there is nothing very special necessitating
its presentation at 3. M,

awTA o, gy St wet, My Rt
T gaAt A wEeewr et (sha iR
aiedt) : 7 & W wrfge wWifs
qar § off orer &

MR. SPEAKER :
after this Bill,

We can take it up

Clause 9 (Constitution of Advisory
Boards)

SHRI DINEN BHATTACHARYYA :
I beg to move :

Page 4, for clause 9, sub{:!rure—

“y. The Central Government and
each State Government shall, as
the case may - be, offer all kinds of
help including financial help to
the detenuc so that he may get
the asvistance of legal practitioner
to conduct his casc in the
court.” (29)

This follows an catlier amendment I
had moved.

SHR1 DINEN BHATTACHARYYA :
My amendment No. 29 is conscquential
to amendment No. 28, The purpose of
the amendment is this, that after five
days, whea tho detenue is produced before
the court, he may not have the opportunity
of engaging a lawyer etc. So the amend-
ment says that he should be given financial
and other aggistance for the purpose to
defend his case before the court.

SHR1 BIBHUTI MISHRA (Motihari) :
1 beg to move :

Page 4, lines 21 and 22,—

omit “.or have been, or are quali-
fied to be appointed as,” (40)

JYAISTHA 28, 1893 (SAKA)
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e o, % oy sy W § e
N sqfiRy o Y dvaer <@ & @ o
fera® 9w § suw) @ ¥ gy § awi
9T IgT ¥ AMANG It ¥ qaor fwar
d wfeg A advedes ag & B gré
N FT o fafor o sy A f{F F
| 91y | WY fey o 1N wTaw g ar
ot femd o Euw a F S oft
o T g amR Iy § ger T
‘sfge ¢ @ § Wi [y ITRT FrEAT
Bl FaT § | BT &Y T AWK A wEr
gud gfa & avdt § 1 wfoq § w@ar
g fF g & fafer swar fr ag
F1 dfqAt e | 5 &% YqEr SEe
a oy g7 ) gFaw fear 9t | Ot el
Wt g7 ) oavre fear 0 zafeu &
aumar § ag agd ae A< § M
TR HY 3/ H17 F7 Wl |

SHRI ATAL BIHARI VAJPAYEE :
1 beg to move :

Page 4, line 22,—

omit ‘“or arc qualified to be
appointed as,” (57)

semr oft, aft s qeEr wrdard
IIET @ A F 5 W osEw 9
aga g gE 4 1 grf W w7 AW wn
w@n ara § FhET O safsy 7 qwergrd
a3 ¥ @ oY fe g #1F &1 9o w=
awar & ag A0 @A &1 dar v we
gAY argT ¥ FEr 9T fF fom ol W
a1 gEgar A faem § saw feg
TRy @E F AT @y @A T
wwfer & gwaar § 9g ames qr A4
Frfge f& cearged ave ¥ gré wv Wy
farfizer oot &Yam | AT e o

SHRI K. C. PANT : The simple point
is that there may be many situations in the
States were serving Judges are simply not
available for this kind of work. Tharafhre,
we have to provide for this.
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%7 Resl, re. JUNE 18, 1911
MR. SPEAKER : I put amendment
No. 29 to the House.
and

Amendment No, 29 was put
negatived.

MR. SPEAKER :
‘Page 4, lines 21 and 22,—

The question is :

omi! “, or have been, or are quali-
fied to be appointed as,” ° (40)

The Lok Sabha divided :

AYES

Balathandayutham, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri S, M.

Berwa, Shri Onkar Lal
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P.
Bhauca, Shri B, S.

Bosu, Shri Jyotirmoy
Beahman, Shri Rattanial
Chandrappan, Shri C. K.
Chatterjee, Shei Somaath
Chauhan, Shri Bhara Singh
Deb, Shri Dasaratha

Deo, Shri P. K.

Dhandapaoi, Shri

Dhole, Shsi Jambuwant

Dutta, Shri Biren

[15.16 brs.
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Securiry, and Bill
Ghosh, Shrimati Bibha

Guba, Shri Samar

Gupta, Shri Indrajit
Halder, Shri Madhuryya
Halder, Shri Krishna
Hazra, Shri Manoranjan
Janardhanan, Shri C,
Joarder, Shri Dinesh
Kalyanasundaram, Shri M.
Krishnan, Shri E. R.
Krishnan, Shri M. K.
Lalji Bhai, Shri
Mancharaag, Shri K.
Maran, Shri Murasoli
Modak, Shri B. K.

Mody, Shri Piloo
Mohanty, Shri Surendra
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Muruganatham, Shri
Narendra Singh, H. H. Mahamja
Pandey, Dr. Laxmingrain
Pradhan, Shri Dhan Shah.
Ruo, Shri M. Satyanarayan
Reddy, Shri B, N.

Reddy, Shri Eswara

Roy, Dr, Saradish



25 Rexl. re. JYAISTHA 28, 1893 (SAKA) Maintenance of
Security, and Bili
Saha, Shri A. K. Banamali Babu, Shri
Shah, Shri Gadadhar Barman, Shri R. N,

Saksena, Prof. S. L.
Sambhali, Shri Ishaq

e W
Scindia, Shri Madhavrao
Sen, Dr. Ranen
Sezhiyan, Shn
Subravelu, Shri
Swa antra, Shn Teja Singh
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Viswanathan, Shri G.

Yadav, Shri G. P.

Yadav, Shri Shiv Shanker Prasad

NOES
Afzalpurkar, Shri Dharamrao
Ahirwar, Shri Nathu Ram
Ambesh, Shri
Ankineedu, Shri
Ansari, Sh:l Ziaur Rahman
Asgar Hussain, Shri
Babunath Singh, Shri

Bahuguna, Shri H. N.

Barupal, Shri P. L,
Basappa, Shri K.
Basumatari, Shri D,
Bhandare, Shri R, D,
Bhargava, Shr1 B. N.
Bhatia, Shri D. D.
Bhuvarahan, Shri
Chandrashekharappa, Shri T, V,
Chaturvedi, Shri R. L.
Chavan, Shri Yeshwanttao
Chawla, Shri A. N.
Chhotey Lal, Shri
Choudhury, Shri Moiau! Hague
Chhutten Lal, Shri

Dalbir Smgh, Shri
Darbara Singh, Shri

Das, Shri Dharnidhar
Deo, Shri S, N. Singh
Deshmukh, Shri K. G,
Dhamankar, Shri

Dharia, Shri Mohan
Dinesh Singh, Shri

Dixit, 8hri G. C.

Dumada, Shri L. K,
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Dwivedi, Shri Nageshwar
Ganesh, Shri K. R,
Gautam, Shri C. D.
Gavit, Shri T, H,
Genda Singh, Shri
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh
Gohain, Shri C. C,
Gokhale, Shri H. R.
Gotkhinde, Shri
Gopal, Shri K.
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Singh, Shri
Jadeja, Shri
Jaffer Shariff, Shri C. K.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Kadam, Shri Dattajirao
Kadam, Shri J. G,
Kahandole, Shri Z. M.
Kakoti, Shri Robin
Kale, Shri
Kamala Prasad, Shri

Kamble, Shri T, D.

JUNE 18, 1971

Securrty, and Bill
Kapur, Shri Sat Pal

Kasture, Shri A. S.

Kavde, Shri B. R.
Kedar Nath Singh, Shri

Kisku, Shri A. K.

- Kotoki, Shri Liladhar

Kureel, Shri B. N.
Lutfal Haque, Shri
Majhi, Shri Gajadhar
Malaviya, Shri K. D.

Maurye, Shri B. P.

Mehta, Dr. Jivraj
Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri G. S.
Mishra, Shri Jagannath
Modi, Shri Shrikishan

Mohammad Tahir, Shri

Mohammad Yusuf, Shri

Mohsin, Shri
Naik, Shri B. V.

Oraon, Shri Kartik

Oraon, Shri Tuna
Oza, Shri Ghanshyam
Pahadia, Shri Jagannath

Pandey, Sbri K. C,
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Pandey, Shri N. N,
Pandey, Shri R. 5.
Pant, Shri K. C.
Paokai Haokip, Shri
Parthasarathy, Shri
Paswan, Shri Ram Bhagat
Patil, Shri T, A.

Peje, Shri S, L.

Pillai, Shri R, Balakrishna
Pradhani, Shn K.
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri

Rai, Shrimati Sal'modmbai.

Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri P. V. G.

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao. Shrimati B. Radhabai A.
Rao, Shri Jaganath

Rao. Shri Rajagopala

Rao, Dr.-‘\’. K. R, Varadaraja
Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Richhariys, Dr. Govind Das

Rohatgi, Shrimati Sushila

JYAISTHA 28, 1893 (SAKA) Maintenance cf Internal

Security, and Bill
Roy, Shri Bishwanath

Sankata Prasad, Dr.
Sant Box Singh, Shri
Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankarrao
Savitri Shyam, Shrimati
Sayajirao, Shri

Shankar Dev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Dr, H. P,
Sharma, Shri Madhoram
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Shivpujan
Shinde, Shri Annasaheb P.
Shiva Chandika, Shri
Siddayya, Shri S. M.,
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri N, K.

Sokhi, Shri Swaran Singh
Stephen, Shri C, M.

Surendra Pal Singh, Shri

Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar

Tarodekar, Shri V, B.
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Tewari, Shri Shankar
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Vekaria, Shri
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vikal, Shri R. C.
Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yadava, Shri D. P.

MR. SPEAKER : The result* of the

division is :

Ayes 60 : Noes 150.

The motion was negatived,

MR. SPEAKER : He has not moved
amendment No. 41.

So, I shall put amendment No. 37 to
vote of the House,

Amendment No 57 was put and
negatived.

MR. SPEAKER : The question is :

“That clause 9 stand port of
the Bill."

The moiion was adopted
Clause 9 was added to the Bill,

JUNE 13, 1971

Maintenarce of Internal 276
Security, and Bill
15.15 hrs.

PUNJAB BUDGET, 1971-72

MR. SPEAKER : Just for a minute,
the Punjab Budget will be presented, and
then we resume discussion of the Bill,

THE MINISTR OF STATE IN THE
MINISTRY OF FINANCE SHRI K.R.
GANESH) : Sir, 1 beg to...

SOME HON, MEMBERS :
read it.

Let him

MR. SPEAKER : Place cverything on
the Table.

SHRI K. R. GANESH :1 beg to
present a statement of the estimated receipts
and expenditure of the Statc of Punjab for
the ycar 1971-72.

SHRI ATAL BIHARI VAJPAYLCE
(Gwalior) : Sir, what is *“place everything
on the Table 7

MR. SPEAKER :
got.

Whatever he has

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : This is the outcome of horsetra-
ding that these people have done.

MR. SPEAKER : We have very fine
horses.

Statement

Sir, I beg to present the Budget of the
State of Punjab for 1971-72. Sir, the House
is aware that a Proclamation under Article
356 of the Constitution was issued by the
President on the 15th June, 1971 in respect
of the State of Punjab. By virtue of this
Proclamation the powers of the Legislature
of the State ars now exercisable by or

*The following members also recorded their votes.

Ayes : Sarvashri Krishna Menon, M. S. Purty, D. K. Panda, Robin Sen and

R. P. Das,

Noes : Sarvashri Paripoornanand Painuli,

Narain Chand Parashar, Dalip Singh,

T. N, T. Gounder, C. M. Tewari and Alagesan.



